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CNTIL AD1iNISTRATIVE ThIOUNiL 
iUuJIHATIBENCH 

* No./6 7 /C 
7t_ 

\JS.. 

Re spondent(s) 

Advocates for the applicant(s) 

L ___ 	- 

'dvoceteS for the Respondent(s) 

Datp 	 rdbrs  

4 	 20.8 .9G 	Learned counsel Mr A.Dasgflpta 

	

'fl .  1. 	 o 
V 	 fon 	

for the applicant. Learned Mdi. 

c. 	 C.G.S.0 Mr A.K.Choudhury for the 

respondents. 

4 	 I 	 neard Mr Dasgupta for admi- 
tMte .. I..  

ssion. Perused the contents of the 

fr Dl p4Ij9rV. 
( 

I 	 application and the reliefs sought. 

Applicatipn is admitted. Issue 

2 7 	
t 	 notice on the respondents by regis 

I ¶7e 	
tered post. written statement 

 within six weeks. 
IV> : 	List for written statement 

and further orders on 27.9.96. 

The respondents are directed 

to maintain statusquO as on today 
VE 

pending disposal of this applica-

tion. 

- 	\fo. 2- 3 2 
 

Da 

7_4 
: 

27.9.96 	Learned counsel Mr M. Chanda 

for the applicant. Learned Addl. C.G.S.C.: . 

Mr A.K. Choudhury submitted mernçi 

of appearance and also submitted writte. • ,. 

statement on behalf of respondent Nos.2 

and 5. Copy of the same has been servec 
2- 



O.A.No.167/96 
p 

27.9.96 

on Mr M. Chanda who prays for time to 

submit rejoinder. 

List for rejoinder and further 

orders on 17.10.96. 

Member 
nkm 

e2 -  5t 

i- 	 17.10.96 	Mr. A. Dasgupta for the app1icnt. 

DZA 	 Mr. A.K.Choudhury, Addi. C.G.S.C. for 

	

L /Z 	 the respondents.  
- 	

List f o r hearing on 26.11.1996. 

Member, 
I. 	 trd 

1" 

• 

26.11•9• 	Mr. M.Chanda for the applicant. 

Mr. AK.Choudhury, Addi. C.G.S.C. for the p 	.:- 	e e4- A5 	• 
• 	 respondents. 

4 	 Additional written statement has been 

submitted by the respondent Nos. 1,2,3 and 5. 

Copy of which has been served on the counsel of 

the applicant. Mr. Chanda prays for a short 

adjournment. 
• 	

ist for hearing on 12.12.1996. 
1cj 

Me er 
trd 

)fl 

12.12.96 	 Mr. A.Dasgupta for the applicant. 

Mr. A.K.Choudhury, Addl.C.G.S.C. for 

the respondents. 

Counsels of both sides have completed 

their submissions. Heating. concluded. 

Judgement reserved. 
h,7r 	4 
7 	/) 

Ne er 

trd 
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20 12 96 Learned counsel Mi 	N 	Chanda for the 
. • á1'icant. 	Learned 	Addi. 	C.G.S.C. 	Nr. •A.K. 

d 	/L' 	,Mc1/ i4rJS 
Choudhury 	for , 	the 'espondents 	Judgment 

pronouncd. The application is disposed of in 

- terms of the directions in the order. No order 
I  

astocosts. 

Status quo order shall stand vacated 

orf disposa-of the. 	sh representatiôn to be 

. submitted by the applicant as indicated in the 

order. 	 ... 
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p. 	 \TRPL ADIIINISTRATI\JE TRIBUNAL 
JRHii BENCH :: 'CUWAHATI-5. 

A. iO 	167 of 1996. 

Srjpadamchandjain (PETITIONER(S) 

S/Shri A. Dasgupta & 14. C1anda AD iJ  00 AT E FOR T HE 
PETITIONER 	(s) 

IERSUS 

) 

r 

RESPONDENT 	(s) 
- 

RESPONDENT(S) 

N 

THE HON 1  BL E 	SHRI G.L.SAMGLYIN, ADMINISTRATIVE MEMBER 

• 	THE 	HON.' OLE 

1.'hether Reporters or 	local papers may be allowed to 
see the Judgment ? - 

- 	 2. 	To be 	referred to the Reporter or not '? 

• 	 3. 	Whether their Lordships wish to see the fair copy of 
the judgment ? 

4.:Whethei' the Judgment 	is to 	be circulated to the other 
Benches ? 

Judgment delivered 	by Hon'ble Administratve Member. 

• 	 • C 

'¼ 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

• Original Application No.167 of 1996. 

Date of Order : This the O± Day of December,1996. 

Shri G.L.Sangly.ine, Administrative Member. 

Sri Padam Chand Jam, 
son of late Mehar Chand Jam, 
resident of Jaswant Road, Panbazar, 
Guwahati-1. 	 . . Applicant 

By Advocate Shri A.DaSgupta. 

- Versus - 

Superintending Engineer, 
Assam Central Circle, No.1, 
Central Public Works Department, 
Barnunimaidan, Guwahati-21. 

Director of Estate, 
Office of the Directorate of Estate, 
Nirman.Bhawan, New Delhi-il. 

Union of India, 
represented by the Secretary, 

	

• 	

S 	Ministry of Urban Develppment, 
Nirman Bhaian, New Delhi-il. 

Sri A.K.Das Choudhury, 
Assistant Surveyor oVWorksElectrical) 

	

• 	 C.P.W.D.,Bamunimaidan, 
Guwahati-21. 

Chief Engineer (NEZ) 
C4P.W.D.,Shillong. 	 . . . Respondents. 

By Advocate Shri A.K.Choudhury,Mdl.C.O.S.C. 

	

H 	 ORDER 

G4L.SANGLYINE,ADMINISTRATIVE MEMBER 

The applicant joined service in the Central Public 

	

• 	 Works Department on 20.9.1962. He was transferred to 

Guwahati and joined on 26.2.1996. He draws a basic pay 

of Rs.3600/- as on that date. He is ordinarily entitled 

to a Type V Quarter. The 	has no vacant Type V 

Quarter in Guwahatl. The applicant applied for allotment 

of Type IV Quarter on 17 .7 .1996. At thattirne there was 

no vacant Type IV Quarter. A C.P.W.D Quarter No.Type-IV/45 

S 	
contd... 
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was vaated. by one Shri Gupta on 31.7.1996. Therefore this 

quarter became vacant. The respondent No .4 Sri A.K.Das 

Choudhury, Assistant Surveyor of 4orks (Electrica1),C.P..W.1D 

Guwahati was entitled to a Type IV quarter ordinarily and 

was in the waiting list for allotment of a Type IV quarter. 

He Was alloted the said quarter No.Type-IV/45 on 16.8.1996. 

The applicant sent representation dated 16.8.1996 to the 

Chief Engineer (NEZ)9 	 Shillong seeking his inter- 

vention in the alleged illegal allotment of the above 

mentioned quarter by the Superintending Engineer (Civil), 

Ass am 	 Circle, C.p.W.D.,Guwahati. • On 19 .8 .1996 he 

submitted this application before this Tribunal. A status 

quo order regarding the quarter was issued on 20.8.1996. It 

transpires now from the rejoinder tO the written statement 

submitted by the applicant that, in fact, Sri A.K.Das 

Choudhury had refused the allotment of the aforesaid 

quarter to him on 20.8.1996. Thus the quarter is at present 

vacant.. 

2. 	The contention of the applicant is that though 

he is entitled to Type V Quarter he is also entitled to 

Type IV quarter within the purview of S.R.317-3-7(1) (iii). 
applicant thea 

According to theSuperintending Engineer has to exercise 

the discretion vested on him under this rule judiciously 

by considring the date of entry in the service by each 

claimant for Type IV Quarters including the applicant. 

If this ras.done the applicant contends that he is the 

person who is entit'rld to the quarter Type IV/45 on the 

basis of his seniority. The respondents, on the other hand)  

have submitted that the applicant is entitled to a Type V 

quarter only and he is not entitled, to Type IV quarter as 

contd... 
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his basic pay as on 26.2.1996,which is his priority date, 

is s. 3600/- p.m. They state that there was no occasion 

to hall for option or application from the applicant for 

allotment of one Type below as there was no vacant Type IV 

quarter arid there were a number of applicants who were in 

the waiting list for allotment of Type IV quarters to 

whi h they are entitled as per rules. The applicant had 

of Ihis own accord submitted an application for allotment 

of Type IV quarter which is a Type below his ent.itled'Typo V. 

They contend that the applicant is not entitled to Type IV 

qu rter as a matter of.  right. He is entitled to Type V quarter 

on y • A lower Type quarter can be alloted only atthe 

di cretion of the competent authority under S.R. 317-B-7(1) 

(iii). In the facts and the situation available before 

the competent authority could not exercise the above 

di cretionary power in favour of the applicant as,if it 

was done) it would deprive the applicants who are entitled 

to Type IV Quarter and who were in the waiting list for 

alotment of such quarters. 

3.1 	From the above submissIons it appears that the 

isue concerned the exercise of discretion under S.R 317-B-

7(1)(iii) by the competent authority. It also appears that 

tho competent authority did not exercise the discretion 

in favour of the applicant so that the applicants in the 

waiting list for Type IV quarters are not deprived. List 

of such applicants who were in the waiting list has not 

be n produced. The position is therefore not verifiable. 

On y the name of Sri A.K.Das Choudhury, respondent NO.4, 

has been disclosed as entitled to Type IV quarter and he 

wa alloted the Quarter No.Type IV/45 vide order dated 

16 8.1996 (Annexure-D). Thff3mko= Sri A.K.Das Choudhury 

contd... 
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had refused to accept the allotment and prayed for cance-

llation of the allotment vide his application dated 

20.8.1996. The present situation 1$ that the Quarter Type 

Iv/45 is vacant. In the circumstances the applicant is 

directed to submit a fresh representation within .15 days 

from the date of receipt of this order for allotment of 

Type IV Quarter. before the competent authority and the 

competent authority shall consider and dispose of the 

representation of the applicant according to the relevant 

facts and rules within 15 days from the date of receipt 

of the fresh representation from the applicant. 

4. 	In the rejoinder the applicant has raised the 

issue of allotment of Hostel accommodation stating that 

if type IV quarter was not available the respondents could 

have provided him with a Hostel accommodation but the 

respondents would not entertain applications from Executive 

LngineezSfor allotment of Hostel accommodation. The 

applicant has not stated that he had applied for a Hostel 

accommodation but his application was rejected.It appears 

that in this respect he has simply championed the cause 

of the Executive Engineers. At any rate, this matter of 

Hostel accommodation is not in the Original Application 

and cannot therefore be considered. Mr A.K.Choudhury, 

learned Addl.C.G.S.0 however, has submitted that if the 

applicant applies for Hostel accommodation his application 

will he considered by the competent authority. I leave this 

matter to the parties concerned. 

The application is disposed of as above. No order 

as to costs. The status quo order shall stand vacated on 

1 dispos-of the fresh representation by the competent 

authority submitted by the applicant ãsindicated above. 

U 
.1 

. Lutt .L.E. _L 	L .L. d. I.  ..L. Vt/ 1iLLk)tL 
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IN TFIL CTRiL AThiINISTRAflVE TRIBUN?.L, 

GUWW-IATI. 

0.A. (/96. 

Sri Padam Ch&d J8in. 
. . . . . I 

-Versus- 

Uniofi of India & others. 
••,,,, Respondents. 

S1.No. Particulars. Page. 

 Petition.  

 win eure - A, Rule 

regarding aliOtmEflt of 12 -19. 

quarters. 

3, win eire - 13, Application 

dated 17.7.96 br allotment 20 - 21. 

of quarter. 

4. Mne1re - C, 	apy of the 

order of allotment dated 22 - 24. 

15.3.96. 

5 0  Mn ere - D, the ini ed 

order of allotment dated 25 - 27. 

16.8.96. 

6. MnexClre - E, apy of the 

representation made to the 28. 

Chief Fbgkieer r  CPWD, Shillonig. 

0 

Ow- 

4 
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IN 'IHE CENTRAL A1i4INISTWTIVE TRIEUN?L, 

GUW2J-IATI 13i>Ic-4 

Sri Padem Chaid Jai. 

-Versus- 

Uion of Itidia & others. 

Particulars of the Applict, 

Sri Padarn thand JaicI, 

soTI o f late Meh ar th an d J am, 

resideit of Jaswant Fad, Parbazar, 

Guwahati, District - Kamrup, Assam. 

Particulars of the Respondent. 

Superizi ten dg En geer, Assarn, 

Centra). Circle No. .1, Central 

Public Works Iepartment, 

Bamunimaid, Guwahati- 21 

Director of Estate, 

0 ffice of Directorate of Estate, 

Nirman Ehawan, New Delhi, 

- 110011. 

Un i)n o f In dia, 

rep 	by the Secret axy, 

Miistxy of Urban Development, 

N irman Ehawan, New Delhi- 110011. 

. . . . . 
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4. A.K. Des thoudhury, 

Asistit Survejor of Works (Electrical), 

C. P. W. D., Bemun imaidan, 

Guwahati- 21. 

thief gixeer (NEz, 

C. P. W. I)., Shillong. 

Particulars of the order aai.nst iich this 

apDlication is made :- 

P order, dated 16.8.96 issued by SupertQidxg 

igieer, vide his order No. 12(3) /ACc/Gs/1684. 

Jurisdiction of the Tribunal : 

The epp1ict declares that the subj ect matter 

of the order agaiist whlcb he wts redressal is 

withi the jurisdiction of the Tribun&.. 

Limitation :- 

The ap1icarit further declares that the 

application is withbi the period of limitation 

prescribed under Section 21 of Adm.thistrative 

Tribunal Act. 

6. Pacts of the C ase:- 

The humble petition of the applicant a)ovenemed, - 

ST REECTFTLLY EWEI. ; 

1 • 	Th t the app). jc&it is a citizen of In di a an d 

at preseit residing at Pibazar, Guwahati, Ditrict - 

Karnrup, Assarn. 

II . 0 0 0 0 • 0 . 



That the applic&it is ari employee of Ce -itral 

Public rks Depaztrnet (c.P.w. D.). At prest he is an 

Executive giieer (Electrical) posted at the office of 

Superitendirig gLa 	(Electrical), c.P.W.D., 

Barjnimidi, Guwehati-21. 

 That the applicit was initially appointed as 

Junior igineer, Electrical on 20.9.62. Thereafter, 

he was pionoted to the post of Asistit -iineer on 

31.12.74 Eod subsequeitly he has ben prortoted to the 

post o f Executive Ligineer (Elect ri cal) on 26. 2.96. 

That the applicant was & AssistantEngineer 

at New Delhi. He was piorioted to the post of Executive 

gineer aid on pxoirotion he joined zz at Guwahati 

on 26.2.96,. 

That the applict begs to state that the Central 

Public .works Department has oDnstructed a number of 

Quarters for their staff. These Quarters are maiked 

as Type I. Type II', Type III, Type IV, Type V etc. 

The general xu.le for allotment of quarters as applicable 

to the Central Cbvt. 1ployees are also followed by the 

.cPWD. AcoDrdingly, the Director of Estate vide their 

order 1Jo. D-11031/44/91 issued a guideline to be fol1od 

by the all oncerned department for the purpose of 

allotmSit of quarters to its officials. 

S 
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A opy of the said order as circulated to all 

oncerned Executive RigLieers c.P.W.D, is annexed 

hereto and marked as nn.exure - 

That aco3rcthlg to this rule allotment of quarter 

to a particular employee depends upon his. basic pay 

as on the date of allotment. Thus a person drawJ.ig 

a basic pay of Rs. 3600/- and alove is entitled for 

Tpe .V Quarter. He is also entitled for y quarter 

whidi is marked as Tjpe iv (i.e. one type below). 

 That the applicant' s basic pay is Ra. 	3(001 

He is entitled for type V quarter. He is alO entitled 

for type Iv quarter also. He. applied for allotment of 

quarter at GUwahat±. In his applications he specifically 

stated that he may be allotted with any of the quarters 

marked as Type IV or !Iype V. The aforesaid applications 

for allotment of quarter were submitted by the applicant 

on 21.3.96 before Superixtending Egi.neer, Assain Central 

Circle. 

That the applicant begs to state that one 

Sri .P.K. Gupta, Assistant Surveyor, Electrical, was 

pvided with a Ipe IV quarter at Japriçpg, Zo-Narengi 

•1b ad, Guwahati. He was transferred to Calcutta i the 

nnth of July 1 96. He vacated his allotted quarter on 

31.7.96. On 17.7.96 the applicant requested the 

S 

	

	respondt No.1 to allot the quarter occupied by Sri 

P.K. Gupt a as the same would be vacated by the occupant. 

- 	o jDy ....... 
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A copy of the application dated 17.7.95 is 

inexed hereto 6,id marked as nnexure - 

IQ 	That the applic&rt begs to state that the 

respondent No. 4 is ai employee of CPWD posted as 

Assist jit Surveyor of Works, CIP.W.D., Bamunimaid, 

Guwahati, He 4as been pxovided with a quarter by the 

respondent No. 1 vide his order dated 15.3.96. Though 

he was provided with a quarter, the respondent No.1 vide 

his order dated 16.8.96 &J.otted him a 1pe IV quarter 

vacated by Sr. P.K.Gupta on 31.7.96 deprving the 

p1ict. 

pies of the order of &.lotmeit dated 15.3.96 

d the impugied order of allotment dated 16.8.96 are 

inexed hereto id. marked as 1imexure - 	d (*Dil 

respectively, 

That the respondent No. 4 has been allotted with 

a 1parter. The app1icit has not yet been allotted with 

any quarter. He is entitled to the quarter vacated by 

sri P. iç Gupta. But, the respon dent No • 1, i3 r reason 

best known to him allotted this quarter to the respondent 

No. 4. 

Xl) That the 	pp1icant begs to state that respondent 

No. 4 is occupation of a quarter. 	If he i 	not allotted 

with the quarter iri question, it su1d not cause any harm 

to him. On the wntrary if the quarter iii question is 

not allotted to the applicant he uld suffer Veat 

hardship.. 
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hardship. So .  balance of 	venience with regard 

to the aLlotment of quarter is apparently in favour of 

the applicant. 

XII) 	That apart from 	venience of eldtment, the 

respondent No.). crmrnitted irregularity or iUegaiity 

while granting an order.of allotmit. Acording to the 

rule in force a senior person should have a preference 

over his junior employee.  In the instant case the 

applicant joined his service on 20.9.62 whereas the 

respondent No. 4 joied his service o i9.365. s o 

the basis of seniority also the applicant is entitled to 

the vacant quarter. In this regard the applicant beg to 

refer the relevant rule 2kc 317-B.- 2(i) Fundamental 

Rule ich is qted below : 

Rule 317-13-2 

"( i) 0Prio rity date 0  of an o fficer in relation 

to a type of residence to which he is eligible 

under the provision of S. R. 317-B-5, means the 

earliest date from which he has been ontinuously 

drawin g eiro 3. umEnts re). evan t to a part i cul arz type 

or a highr type in a post under the Central 

GDvernment or State Coveznmen t or on foreign service, 

except for perio ds o f leave in respect o 2 Type V(A)  
to Type VIII acomaDdatiofl, single and buble 

room hostel acomrodation, id the date from which 

he has been omtiriuously in service under the Central 

GDv em men t 0 r St at e 0 vern ment in c1 udiri g the period 

of foreiçi sevice in respect of Type I to Type IV 

accomrrodation, and acomnodation in 1rkiflg Girls' 

Hostel : 

Provided.. 
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Pxovided that where the priority date of t or 

no re officers is the same, seniority amn g th n sh aX I 
be determined by the errolumt5, the officer in respect 
of hier ertolumits tcing precedice over the officer 
in respect of lower tolumt ;  where the emolume-it s  are 
equal, by the langth of serbice: and where loth the 
enolum -it andligth of service are equal, on the 
basis of the sale of pay of the officer, the officer 
wxking in a post having higher scale of pay taking 
precedance over the officer in receipt of lower scale 
of py.'1 . 

That the applic&t begs to state that the 

Rule of law and equity demands that the said quarter, 

being quarter No. Type IV/45, should be allotted to the 

applicant. Iti is pertinent to note that the applicant' s 

basic p€ is at Rs. 3601 	which is higher than the 

rate of basic p' as being paid to the Respondent No. 

On this oDunt al the applicant has the preference over 

the respondent No. 4. 

That immediately after issuance of this impugned 

order, the applicant has submitted a representation 

(Fax Message). to the Chief Engineer, C. .w. D. ,t Shillong 

so that the quarter No. 2pe IV/1 5  i.n CPWI) Colony my be 

allotted to the applicant. But nothing has been ãne 

till date. 

A Opy of the said representation dated 16.6.96 

is &nexed hereto and marked as ?nnexure - 

XV) .........  
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XV) 	That the applicant begs to state that the 

applicant is entitled for• the quarter which is being 

allotted to respondent No. 4. He has aod prima facie 

case for a1lotmeit of quarter in his favour. If the 

cauarter is not ei).otted to re&pondent No. lj it would 

not cause any affect on him as he is in occupation of 

a quarter. If the quarter in question is not allotted 

to the applicant and the respondent No,. 4 is allowed 

to occupy the same it would cause a great hardship to 

the applicant as be urjuld be deprived of his due.quarter 

against the procedure established by law. So for all 

o)Unts it, is fitcase where this Hon'ble Trjbuji8l 

may be pleased to pass an order to stay the operation of 

the impued order dated 16.8.96. 

7. 	Relief g2uç#it for: 

In view of the facts stated above the applicant 

pray's for following reliefs :- 

(i 1b direct the Superinteid áng &igineer, 

Assam Cetre1 Circle No •  I, Cetra1 Public 

• Work s Dep artmen t, Respon dent No • 1 to allot 

the quarter No. LYpe IV/45 at Jporiçpg.. 

Eemuriimaidan to the app1icit, 

(ii 	set aside and quash the impu1ed order 

dated 16.8.96 issued by the Superintending 

gineer, Assarn Ceitral Circle-I cPWD. 

Guwahati vide his order No. 12(3/ACZ/GS/1684. 

(iii) 



Ib pass &y further or other order or 

orders as this 1-bn'ble Tribunal may 

deem fit d proper. 

The aforesaid reliefs are sought for on the 

following arrofigst other - 

- GRO UN- 

1) 	PDr that the impugned order suffers from non- 

application of mind. The respondent No. 4 has aireacy 

been allotted with a quarter. He has no need to have 

any quarter. 2 The applicit has not been allotted with 

any quarter. He is entitled r the quarter allotted to 

the respondent No. .4 •  

ii) 	kbr that the inruçed order being arbitrary, 

whimsical., capricious, violative of Article 14 and the 

sane is liable to be set aside and quarted. 

iii 	That the applicant being i Executive Migiinieer, 

t it). ed for a type V qu ertJ1 er • He is also en titled 

foz 1 Grade below type quarter (i.e. 2jpe IV) quarter. 

One Type IV quarter is lying vacait. The applicant 

being senior to the resondent N 0. 4 has a preferential 

ric1t over him to have the allotment of the quarter. 

iv) 	FOr any view of the matter, the impued order 

is liable to be set aside and quaied. 

8. 	Interim. relief: -  

The applicant prays that in view of the facts 

stated abDve the resndents may be directed not to 

give. . . 0 0 0 

"4 
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(, . 

C  C) 

• - 	 - 

give effect of the order dated 16.8.96 issued by the 

Superi ending igineer, Assam Central Circle I,CPWD, 

vide his order No. 12(3) /ACZ/GS/1684 &i4/or pass any 

further or other order or o rderà as this Flonfble Tribunal 

may deem fit and proper. 

90 	Details of the Rexrdies etheusted. 

That the applict begs to submit that he has no 

other alternative efficacious remec 	id the remer 

sought for are just, proper and adequate. 

10 • 	Matter not pen ding with any oDurt : 

The ap1icant further declares that the matter 

regarding which this Application has been made i5 not 

Pending before ny oDurt of law or y  other authority 

or 6w other bench of the Tribunal. 

11.P§rticulgrs of the 22stal order inresect 

of theppiicatin A. :- 

Number of post a). order  

Name of the issuing post Offic e  

iii Date of issue of the  

post a). order. 

(tv) 	Post office at which payable ; 

Det ails of Index : 

As contained ki the index. 

List 	 : 

Aq Shown in the index of application. 



- xi - 

LRIFICAToN. 

I, Sri Padim th& d Jaii, soi of late Mer thid Jan 

aged abDut 54 years, residt of Pibazar, 	wthati-1, 

District - Keinrup, Assarn, b herthy slein -ily affirm 

to state as llows : 

That I am the applic&t of this spplicatin 

• id as such well acquainìted with the facts we. 

circurnstces of this case. 

That the oDnìtts of paragraphs 	)4z 1 9 

of this application are true to the best of my knìowledge, 

and be). ief & d th at o f par agrh s 

are matters of reord derived therefrom which I believe 

to be true wd the rest are my hunble submission before 

thjsHonì'bie Trih.inl. I siì this Verificatioi on 

this 	 day of 	AL'J 	 1996. 

• 	
De)onit. 

• • (p; 	jg/) 
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NOD .11031/44/91_negjj5 .  
GOVERJt•1E"!T OF INDIA 
DIflECTO1 iAT OF 1iTATES -, 	(Ruious 80TIOr1) 

New Delhi, tho..,.,,, 4  

OFFICE 14249RAI1DUM 

•6 

A cO PY of this Directarte, 	O,M.No.12035(6)/Ql_poiii dated 7,10.91 in which Spp1jCti08 foi el1otnetit of Ejc c0j9 ,jj . (1tIon from einployes posted in various eligi.b],e office In Delhj/ew Delhi have beenc31ed Is 	 with the adVice that a similar O,, with Proper/rucdIfjcetjons where 
everequj.red; may b.e circuited by you to all the eligible 
offIcesj your station immediately. The date, of priority upto 
which, app1jc8tIo in epch type are to be IrivItcd by the regio- nal offices may be fixed 

depending upon the 'lumber of querters va11able and otht- r relevant facts, etc 

15fl1.1991 or some othe" date in N3vember'91 may be prescribed as lest date for reccpt of o.pl1ctj.5 forms end it may be.niede clear th.t no applicatlins rec€jvd after 
the prscrjbed date would b€ entrt3jfld. 

/ 

•. 	/•.• 	
'1'' 

( 14 JK.c 1 lfcrJflA) 
Asstt. DitectDr of Estates(R) 

All rcgional Ofifices. 

14. The Exeutive ngInrr, 
MAghaleya 'ehtrl Division 1  
C.P.W.D. , 
Shi11n,_ 

Lubject:.... ApPlic8tion fo 
and for }lostel 
out side Delhi 
to 31.12,1993, 

r allotment of Oeneral pool rsj-14ces accomfllodatlon in regional Statio lls  for allotnient period from 1.1.1992 

U 

a.   



11o.1235( 	j c'.fl 	- 	- 
• 	 (r' 	 • 	.11. 

Di rectorate of Lit.at.e 
• 	 t 

7-10--11 
I•C 1Jelhl, dutc-d thu,. 

Subjcct 	A1;piicitions for td.i.otncu of jt.noi'l pool resIJentoz miI !loeLel 
acconodation in Deflii/iew Delhi for the .Jlotmenk 	riud 
fron 1.1.92 to 31.12.93. 

' (p 

'ihe 	next 	11oLr.uttt 	year 	in 	the 	enerai 	pool 	nocciniodatipu 

been notified 	to 	cc'mnence f Mum 1 1 	" 	awl 	.all 	recain 	in 	iorc 	tipto 

31 12,3 	t1;plication 	o the piesrioecl Ph.- II forn 	( 	B) 	(Cs 	Irorn 
the 1ollowin 	catogorle3 ol Cov'i ..r1irnt .i ants Who are desii ous of 	eekin 

allot inent 	during 	tile 	ne'<t &llotrnent 	year 	are 	re.1ire I 	to 	be 	forwaied 
by. .t-he concerned' 1dministrativç 	111nistries/Depart!neflts 	so 	as 	to 	reach 

Directorate as early as possibld or latest by4th IIov , 1q91 

S.No. 	Type of. accomiodation 	i'ate of priorit-y upto which applications 
are to be sent. 

1 31it D 	, 	1 083 

.2. : .. 	3 1 A Dc c i 	1974. 

30th June 1 	1971. 	 . 

4. IV 30th Juno, 1971 

Officers 	with 	thtic 	pay 	of 	not 	less. 

thai 	250/-p.'. 	as 	on 	1.10.91 	bay -only 

apolv 

•v:&iot•1 pool Ofil.crs 	with 	basic 	py 	of 	notc •ioH 

than 	50',)O' - p 	i. 	as 	on 1 	1t'L11 	may on1' 
13 

c 	3 

7. %' 	itwC pool JUicers 	.ith 	baic 	pi 	not 	les'  
as on 1 10 01  raiy only ,  app!' 

*l,en L .Ll pool CfficFIs 	with 	haIc 	psj 	not 	less 	t1fl 
(,100/-.P.M. 	on 1.10.91;ay only apY. 

 V(3) 	ttnure pool. 0rffers 	with 	ba3ic 	pay 	not loss 	3n 

53001/- p... as on 11091 may only upl'/. 

 - 	VIh) 5fficers 	with 	basIc 	pay 	of 	not 	less 
than 	1s.&30O[- 	p.;. 	ns 	on . 1 .091 	may; 
only apply. 

O1ficer 	th 	b'ti 	of 	net 	1r 
than 	i 	.6700/ - 	p. ii. 	a 	(.'i1 	1 . 
'tdy 

1' • 	: :•I  

":il; H 



L 

	

13. 	ti t. 

 

Oil
th 	

I 1J1 	:I y  H 	. 	
Cni .t ti'1y. 

Ho31c1 ICCOI!Iff101,j)11 
( iJc1dj 	Uurkjrk. 	 . 
Girls Hoztol 	Upto 01.10.91. 

/ 

	

15. 	Tenure Pool Ty.IV 	LJpto 01.10.91 

C!.3Tatoevorynd 
ladies ¶Single/Mlrrje) 	All types upto 01.10.91. 

For i the eonve 
of Ls t.i 	

8 
of hdfln the app1jctjons i 	lrectorat t& 	pclicatjoji forms for 

diIferent tipe have been nrinted in 
: differokt colours Using either. colourefi paper or. coloured ink. The intend... 
Ing' apilicants should use only the forms meant for. a 

particular ype for which the applicatj is nudt 	 t.  

. 	Officers who apply for 
accomijsiticn 1n lenure Pbl. SC/SI' Poc ladles. ool,,. etc. otadjtjjc.te hr .mcilthl let.t

4)1s on right hand sue On 
top 1' the firit page of the. application forn. the pool for which the," apply. For xarp1e 

L for Teniir Pool'ladje POol houfl indicate in ca,at,aj. lott,rs on the top 01 the fir'st pace is follows'- 

mrtr,c; PON 

1 1bLS }'CM. 
(Sac 	ap1jctj.5 on the prescrj 	foris l.ei 	for ty and 'Irpe..V to' VIII 	D..2(j: 	for iiotl '1cconoj 	a:d 2C' for Tyj X to I 	1)lC3S be used by t1 officers who a;' for fl(C0.fl!tiUr'.Ltj0n 

titletjo 	for types cf aCcoi.jatjon. wiki be deujnu t •  pr .tho ifoUo141fl Boic Fi;' drawn is on 1.10.91 . 
ol 	

Lflt!tlijit with rjrd to the e/itin c_aci1lc 
LIU1 

J
r s. 	on 	1ionth1, Lis1c ' i 01 Oil icer a on 1 1C' 1 )9'! enc5 	 - 	- - 	 - 	.---,  

9_O * 	. 

II 	s thi 	.i 90 p i 	ut uo less thju s 950,' 
Ii 	 tut 	 p i. rt not less .t 	 rn. 

ljs thin R 3'30'- p i but not hss thi Its. 	p. 
pl) 	

p 

.1th', L/15j' p.c. but not tess than 

thip 	 .u. ut not less than  

:; .6'/Oo,' p. • but not less 	Ps 
VI .6 	ess 	but not lss then 	.7OO. . 

• 	3,,S. 

I . 	,.....,. 	 £ 



• 	 rfl 

.4 

- Is - 
- 	 t 

VII 
	

1o,j than !s- C000' 	,.'.- 'L,ut 'iot, 	thafl :tL •1')Oi -p ii.. 

VII . 	118000!-,p.m. and aboVe 	.: 	 : 

lbs ,e1 
Suites Double ,uite with Kitchen - 

• 	Sii1e Suite with Kitchen nS.2cnI ..p.I2 . 	 . 

S.nle 3ui.t without iutchri '(5.2000/ o • 
-.I 	! 	 I'. ;• 	. 

1)atof 1piioiity fol "ype V and aoove, Type-IV(Spl, and for Postel 
accnnodation ulli be the date 1froi hich the uini;num paj prescribod otj  
boe is cpntinuously drawn ',Yj th ovt, iployees. , 

5 	The date of i,iiorit nitst be filled in very cl.arly on th top 
of tho fort in the space pro'iided in DOID fIGUfl1f 	. 	 !. 

6. 

 

WA Go*,ernrnent Officers entitled to Tyix -V and upward8 can also 
auply in Type e1 	iiñtileiil1fthe s5iire4 as f011oA!S - 

Ltie 	 T)rplo%'twu etitlejentfoiwhxchalsc eligiblu 

II'ype•.VA.&VB 	.. Type•IV. 	.. 	
••• •: 

vii 

ltv t ,tj ,I1 	 Vl & Type VTit 

".i3e VIII 	 L. VI!3 h VII.-  - 	-  

i 	this 	Wr-)csa 	they 	cioul'i b.iU separate aplicut.ioi 	on the 
scrio'.. L iorr 	or the t,'pe aF 1J.ed for. 

7 	Pfficis in occupation of acco'iodation in 	ithalthai i'atel H'?u' , 
0 . 

tu'i 	ious 	hut ,rit i and othcr , 	ostels can 3160 arpL 	for re:ular .' 

LILt jdftVJiOLl l 	o'i 	tho 	ap..'ro.)i ivt 	for i 	itofusal 	ci. 	flotnLnt 	of 	a 	r' alar 

nccorior.ttiop 'itU r&kr 	x1e' 	li4.ble for panalty prescribed und' 	te 

I 	

Ij 

'S 	ipiL.ntion 1iir 	iror 	the 	aoove 	cator) 	of Officers 	eiv 
at tr the 	ru3..ribLd 	at.3 i e/f.1t.9 I will not be cntortaned. 	flWeVe. 

r3vt 	si.t' 	who 	cone 	on transfer th,jjaart E1,nr tram out 	It,1C'lS .ttri 
. crtroci thlt.tblu offices can subait their applications within cJ 	i.onth 

of' thu l 	o. 	their 	tt.nsf-r. 	Such applications 	as are 	rcctj'OJ UPO 
the 2th, daj of a calender 	ionth will be included in the ret'V wa,tiig 'I 
lisM in  t:e 	tucceeuin 	'onth. 	 • 

• • 	•'.' 	:1 	• 	:... 	•, 	- 	 - 

• Liz1cr to 	tvibl 	this Directorate to ast'ss the -\'dfjuti.al . 	- 

L. 	1 	?ooL ..cot.ciatic t accuratel), it is re 1uested -hIT the ' tat-3  
i". 1. * 	• 1 r. 	fr 

	
as 	 suOKUi 	'j' 	kiiidl 	be 	veiit nIon.tti 	Uiti 

ol 	 Tho 	apl1c1tion5 	4itc,_L 'i 	au-u . 	-! 
' 	t. t  rL, Lrt d 	as 	the - 	tirti 	crer 	iieThn  

I 	• 

• 	
- 

li 

t. 



. 	 . 	. . 	 . 	. 	 j:. 

for such o.uicr 	' 	to 'i'd cY: 	/' , . 11  IUAII tJtC. 
 

where it is not pos3thic • tc c;ntrct.  
be foi-warded within th pscrib.d :-rict1 	rii.ca!i 	);)±1t .? I forii.' 
•m.1y. be sent bj thc Arinistrti'n DrLi:'.nto11ico 	 th: 	• 
daLe prscri. 	1'irw1 • .c'j)p11c;t.1on fortn shcuL 11 .  ho.iuv'.r, wi  

. . 

	

	one week • of th date o! OL'ficrs ,joinin 1uty.  . In hc cs of ppin's  
who are uneducated and are intcrested in a11ott it ii for ti 1c,  iIcpLt,/ 
Oificc to gct his'ior a 1 >plication foraided to this Drcctorat in tiao 

.. 	. 	. 	. 	:. 	• 	 . 	. 

. 	. 
 

In view • of thu need for ?cnoy , the demand for application forms 
should be rEctrict'd to the absolut,c Idniiu:9. In . no :pase. an application 	c 

for.i should ba usd for retinin office cojrf. Th 	ck 2 

	

1rnt 9r t he cuoply 	S 

	

' of app1cation forms should be addj-esced to Suit. . IIahu 8h:i, ksst(,. 	• 
Dir(-ctor of 	tato'Gencra1)f roo 1 tb 535 	'C' 'ing Nir'rn l'hu;an, th, 
lk1hi 110011 	The tinc foi1  colketion of fo' 	will b 10 30 A. 1. to 	' 
4.00 P.I. afLr T. 10.91 . this tinin ahould be adhoi 	to strict1y, 	, 

• . 12 . 	• In order t avoid .wastage of the rintd. foris it has been decided 	• . 
to rict the for.. The cost of the f'orrns uaj please -be ancert-iined hom 
Snt. 1adhuJhaw, Asstt. Director, 	 . 

• 	13. 	A list of eligible cffices with Code Nu;aberls is enclosed. Tn 
relovnt Code Noa. -md Sub Cede Ios. nist be filleal in the applicatJtlfl 

• 	forms by t1i for..iardin offices befor forwarding the s:.me to this PSu 	•.. 

toratc The upplicutions, which do not contain thi code nw.ibcrs ard sub 
code rtuux..rs of uli 1 ibiLty 	jtall_np_enter 	ci 	II tI'eie. tie) qny 
o,ij,Sions in t1 Vs chibilit list 	 c. tne concernea otfii 'iy conta sbri 
t.D. 	hay, ).puty irctcrPo1icy of this Directorate and 	t a ,rric 

dj..i issucri b1  hr.i so that thsi can fill in the cod4 nu.LnL'or arf sub-,COCk 	F 
nu-ecr in the pphc. tion Nina cntertained.  

/. 	 •, 	. 	• 	• 
14. 	4 p1i.ai..ns 	 iit 	 ud.es or .  
n.j colur blin' shlT ndt be ntLrta1ned 1 su1l bJ rcjt d 111(1 S!,3.tll 
be :.icon'i rA irl j  iItei i pciiod of six_ot 

	

F 	l 

15, 	tll .mi.,ti i 	rt't.nts are rcquesttd to forwarl tliu ap1liCU 
tic'cns Cui3li- 	.n ll r..spcts, in s..parate L,undlos t 'ps- use, Foq)M.S 
sv,p,ratoly crid IbAow ty.3 whereior oppliahle tb unabl4 thi.0 
I'ictor..t... to 	r.c:sc the 	rplicz.ticns 1uicldy ahd ci ficior1t1. 	Th 
c.. iuL ..".ltctio i shotdd bF dlivrt.d tt the. Spcc1i]. CounLr 	At),i.iC 
tions for :J.lt'ti.nt Year 19)2 03  ..htch iiil be opeied on tW reqr td 
ol tO,hrII Ub-'ian tnauan wt. I i).1O 91 3g-Llnst pi ruicnow1uJciCI1Y 

	

F . 	 • 	. 	 • 	•. 	 , 
F 	 F 

L_-- lit 
34I0 , 

	

LFYUTY IUR.f.1T0R 	ESTiTE 
I 	

/ fro 
 

1 	£. 	I i ii 	LFpart-L3 	tk Ccit 	ol ljidi 	jn 	thc,r 
-rainte off 1M, as x stanc1uu list 

• 	• 	• 	• 	 ,• 	 . 	 •. -; 	 - F o 	•fl i 	t 	I _li lh L.:t i (c'ur L  
a'.ccr.flts (Jifitr 'tiith 1 	pir.cls 

1 	
1 



/ 

/ 

•t 

'fh 	
ftfld 	

of ju1 	
50 	

0iC'S) 

for stribt0 to th 0ftic 	'or 	undCl 

14 
 ThO 0i9sionCr of ThCO 	

x 	
C. 	

v' 	
1h1 7Lth 

	

25 
so° copies) foL' dtst° to thC o1 

	
hi

officas 

The Chief 	
1j3trat 	

t)ffic 	

of Dffl(th 100 sprU 

copies) gith th .ret 	
soi thiS 	

to cU 
A.

udlng

De°° 	
5tj 	

hir 5d iJ 

6. Tho Chief ScrctY' CTh 
	1flt° 	

4jth 50 	
cOpi 	

for 

difltr1btttifl amOng thofUcS f

flCti 	
g nd0r h1 

! 	att0h 	d su  ord1t 0ffiC6 
of the t1ni'i of UrbC 

DoVl0 

rl  

C. Off 10018 COflO 	
Ifi 

thO 
 irctorat0 of 

9 Th D,Q.0r 	C?1D 	t9 
sub.0r n&L of 	

as pr 11S 	Plied  

thC1 	or for 	
list of clig 	

of fC(5 with Go toS 

H 

/ 

• 	I  / 

/ 
/ 
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	 ______ 

To.1 dtrarid 	..e. tLLJ 	'iut.: -ac- Gei+ 	 -- t1ptt.f n1t 

allotment o f Gtit1 P.z11 Pcci 'i •%t.flhI U3 	 'tLLT1 	 ufl- 

- 

	

• 	 r 
- 	

- 

Damz.ncI 	N:. :f of1Lor' ui t 	of Uffirct_ 	I'3. 	f 
• 	 ype 	f :ccffl11Edatbofl 	

- far 	 hcve baen aU ott 	u' 	%i -iSB 	ot 	 Ul• 	re 	1!fl1 

cccommD- 	C.P. 	 bei 	.I l.nttti 	 ttø'i;t 	jr th 

datU°. 	Cnt.tlad 	Balw 	
r. 	1""' ._1r 	s'  C. 

- 	- 	
- Typ& 	r. Ertit3nd 	 -'----- 	

fl 

tyo. 	
(Ju t C 

i 	
l  L.it 	: j f 

•Ajjtt 	 :. 
• 	 . 	: 

	

.- 	 . 	
.. 	 - 	 .. 	 ••• 	 r - :t 

	

•-,•• -:- 	 ; -: 	 . 	 .. 	• 	 :1t 	. 	• 

E2 d t L A nn 

• 	 Lvs than 	 - 

• 	 1 	Lecs thfl 

tL1t not J -';s than f.JSO/p.m. 

111 Less thri 	.2E001_P.m. but 
not J.ss 	.1500/_P.m. 

• 	1U 	Less th3fl .36DO/-p.m. but 
not less thans.2803/-p.. 

V-A Lees then ç.t5JO/_p.11. but 
floz ls than .3633/-p.m. 

V-B Less then .5c 00/-p.m. but 

not less than 	.450O/-p..I. 	 • 	 °:• 2 

• 	 •• 	•••: 	 -: 
zz -7 	 - 	 - - 
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J1 
* 

at 
To 
The Superintending Engineer 
Assarn Central Circle 
C6P.W.D., Bamunimaidan, 
Guwahati - 781021 

Subject 	:- 	Application for allotment of Type-ri 
Quarter in CPWD Colony, Japorigog. 

Sir, 
It is learnt that one no.Type-IV Quarter 

is going to be vacated in CPWD Colony at Japorigog. 
As such it is requested that my name may k&ndly be 
considered for alløiteent of the same. 

The application on prescribed proforma 
is enclosed please. 

- 	.. It is further informed that I had already 
applied on proper proforma for allotment of a Govt. ' 
accomodation as per rules in March96 i.e* with in 
the presctbed time limit for submitting the applica-  
t.tons0 	 . 

( End. z- One nos. 

Yours fajthf llys 

( P.C. Jam ) 
Executive Erzgineer(E)HQo 

Guwahati Central Electrical Circle 
C09.W.D., Cuwahati - 781021 

. ( 	 . 	 GOVERNMENT OF INDIA 
( 	 CENTRAL PUBLIC WORIKS tPARTMtNT 

. 	. 
•.Noe1(1)/GCEC/96/.117-' 	 Dto1 /07/66 

• 	 . 	 Forwarded in original to the Superintending 
Engineer, AsSani Central Circle no.1, CPWD, GuwahatijoO 
further necessary action at his end. J>. JcXf_ i4 
, 

z\Q Superintending Engineer(E) 
Guwahati Central Electrical Cirr 

C.P0W.]D., Cuwahati - 78102 



—- 

To, 	. 	 Date:'// 
Tho . 	rintending Egineer, 
As.. V.entral Circle, 
C.PVV 	BANUNIIVIAflAN, 
GUWVI : .1 1_781121 s 

V 	 ••.• 	
• V 	 • 	

V. 

V. 	

Sub :-pplican f r:r allotment of Quarter 

	

TypeL.,. 	No. 	at  

V:.Sir,... 	 V 

V 	

V 	

V 	 . 

V 	 1 am to re quest  you to kindly allot me one Govt gart -er/ 
V 

 Hostel Lccommodation as per.entilemeht on the basis of my 	V 

V 	 foiiowing.Varticulars: —  

• 	 .. VV I V  .jp of Govt.Soant  

...... 2. Dc sig nat ion  

3. a)Fmoiuments as on 1.1V.96  
V 	

(Basic Pay) 	 • '9 V  

b )Date from which above emolum- 	V 

V 	 . 	ent s are drawn or being drawn 	 V 	

V 

	

continuously(app1iab1e 	V 	 V 	
V 

V. 	 ,. case of application for T-V 	 V 	
V 

V 	 quarters oniy) 	 . 	 . 
V.)4• 

V]té of entry inGovt.Seriice:- 	Z 	 V 

5 	Date of joining in the present  
V 	., 	-tjon.  

V 

 6..:DaGe bf place of posting as 
V 	per order of Posting 	V  

Is the application for char.e? . 
If so give the details of a cc 
rmndation which you are cccu-
pying now. 	V  

Is the application for Ear- 	:- 
marked Qrt,If so please 
give your full justification  
of eligibility. 

Any other important information:- 
V 

It may also be stated that the 	 Th 

G o\7t.Servant does not posses a 
hue of  his own or in the nne \ 
f .is family in the station  

pocing or in the adjoining 
V 	.oipal area. 	 . 	. 

V 	

V 

. 	

Signature ofplicant along 
V 	 V 

 

with name of Tf ice_ct -- 1. 

Certified that above particulars have b 	verifed ' 
and fcnd correct. 	16 

Dater \'\- 	 NamegnatiO 	Head of 
V 	 Off jc 	ongwitafflp. 

• 	NOTE 	V 

V Pl3ase give separate app1cction for each type of accoiniiodtion. V 

2. Lait date of application is 31.3.96. 	V 

3, Ar 2icant joining Guwahati n.ft e r 31 • 3.96 & submit applicati on 
mnr+. 	 f te 4+ VVIV 

V 	

V• 	
V 



- 
GOVERNMENT OF I14DI1 	, 	 .• / 	. 	 CENTRAL PUBLIC WORKS DEPARTMENT 

' o 12 (3) ,' ACCI'G 7 	 - Dated  

• 	
OFFICE MEMO 

I' 

AlI.+mct of residential Govérnme'quaL 
-ter at Japrigo to 

Central Government Officials posted at Guwthatj. 

.........- With ref orence to applications received fm C.P .W.D' Staff 
'aliDtlflent 'of residential 'accommodation at Guwahatj, the Government 
quQrters mentioned below are hereby. allotted to the following staff 
subject tot the following terms and COfldltjon3 noted hereunder and 
a.Lo that. mayssued wbsequently by the Govt. of India from time 
t.o 	

.1 	 . 	 . 

1. Name &'Dsjgnatjon 	
Office to Quartets No. Quarters 'acatied No. .. 	 .' 	.which 	allotted 	by name & design-. 
attached. Japrigog/ 	ation and office 

Bamufljtjdan. to which attached. 

3 . 

\ 

.1 (a) The aboe 'jllotment is purely 	temporary' basis and is 
H : ijable for cancellation atany time. 	 ' 

.i... (b).'Licence fee will be'charged at flat rate as decided'by the 
Competent Authority in tetms of the Ministry of Urban Develop_ 

H ment office memo No.12O85 (1)85/volIx dt. 1-7-87 and the 
).iojlit• thereof will commence from the actual date of pby si Cal t-occumation by the allottee. Water charges, share :of 
OCCUPatIoii, taxes and copmon light etc. should be paid 
force from time to time. 

2. 
No addition0 and/or altenations pemancnt or tumporary will be. ..made to the prujses allotted to him without prior permission of competent authority. . . 

.3.1'h premises should be keptin neatand tidy condition to the 
'satisfaction of the Health Officer, Municipal Corporation of 

Uwahati as required by the bye - laws thdrcof. None of the • 	
Occupant shall be permitted to keep. cattle in the campus. None 
Of'the' allot'tees shall be permitted to kecp any kind of shop 
ithjn the campus. 

hi 	surrcnclerjngAco odation, at least 1O(ten) days. 
'Notice of vacation must be given to the Executive Engineer. 
Guwahati,. 	. 	 .' 

\&Q 	 / Lyi 



:.• 	 .. 	. 	. 	 -- 	 . 	. 	. 	... 	. 
. 	. 	 . 	 . 	. 
,,,: •:. 

	 :- 	 . 	 ,. 	 . I, 	

2 	- 

I 	c:iGyS 
rent from. the date of rc4 	of tbe flOt4.ce or tipto 

10 
. : 	• • th2 1 Qte of Occupation of the premises by another officer1 	. Whchcver is earlier will be rovered from him. 

. ... - (b) • No subletting is allowed without prior approval of the Estate 
Offjor and in that czise 	- itottee will be resPonsible for * 	any r21t payable to Govt. in rspep of quart ar for any J f 

	

dam3 to any services prov1 	by dovi Such 8Ubletting sha,ll be 	trioted to the lTlThber C the C.P. 1.Da Gy and in no . . 	ca 	Dubletting to an emploç , 
an ou.ti argiaatio. . 	ahij :'e 

5. (a) The premises 
including fixtUres nd fitting shall be handed ..-' 

	

	
Over by him to the Exectjve Etg&neer, Gauhatj Central 

Divn,.  
Guwahatj21 in gbod cOditjon at time of voation 

failing which the cost O; the da r.om him, 	 mage will b reCOvered 
: 	 4f  
t 	

1 (b) m 0Cpt1nc or Otherwise of the allotmt shall be intimated - 
; t 	in writing within S(five) days of issue of this allotmett Order 4r 	

to the undersigned failing which the allotnt Order is liable n 	to be oanoelled, 

	

(c ) Th I tabi I ity o rent hi 1 	 E-alit -the dt ,f 
" 'or th2 B(eight) days from the date oc receipt of the al1otnt 

whichevtr is earlier. 
6. 	

AllOtt is requested to contact the 'ssistant Engineer, Cauhati Cntrzil 	
Guwah - ti_2lLfor obtaining p3ssessjo of the house, 	L 	, 	f 7 	The actual date of occupation of the quarter may please be report3 to the Executive EnginLer, GauhetjCenEral Divn.,, 

Guwahatj...21 and the stt. Engineer, Gauhatj Cont. Sub-Divi. No411, C?D, GuwThat_2j under intimation to 
this !D$flce. 	 j 

The Cliottee will have to dpost .200/- per meter as security 
of lcctrjc Meter with the <c'c'tive Engineer, Gauhatj C loct. 	 3 . 

	

Io.I, C?ID, Guhatj... 	- ora the quarter * is occupied •• whthh gill be refunded"to bin tt full at the time of vacation of th. quarter aft91r Producir 	certificate to the Exeou'cjve 
Engjcr, Gauhati Eleot. Divn. o.X, CPJD, Guwahatj...21 regarding full ,J final payw&_ 

_Clt of elect 'xcal charges *onsumed from the ' Assam 3tate Ele.'Lrioity floarri. 
For 	flfltiOfl/djsCOetjon n-' paying of electrio..Ccynsumptjo 	

4 
chcirqei the allotte will hav- to contact the Assam State 
Elect4ricity Board. 

lQ 	The trj into a 	e OE rof or any rpo is 1 fe bic'i. Th entry into th-' roof is orly Perinitted for the . 
. maint2flcC staff and they rc flornially kept uncir lock and 

key b" the sstt, Lnginoer/jj Engineerin_ctag Of 
7 	main 'nce of these quarters m aase of breakage or damage to th 	looks and fittings 	the cost will 1x recovered 'd 	ftcm '-bc upper floor allotte:s. 	

Z .  
DenvDL-- of garbage in and aroui the "luorters and anywhra 

- , withi the øampus, thus givir' rise to insanitary conditions is t-'..ctly forbjdan. The 3uTh - tf. Municipal Corporation is hitrtg recuestd to make arri1 -ementg for clearance of gar1 	daily from one Cntra1 pia.e near the campus and if 
this •1rranJern3nt is agrethi to • garbage bin is proposed to be 
constrtct2d. IL11. this arranqm 'it oomes into effect, the 
allott:s are directed to dizos: of f the garbage will away 
from 	campus area. 

'' 



Al 
,- 4 

- 	

t 

t 	
-:3_ 	 , 

20The.c1earance Of gully chamber and t 	granting Is nessaty1y. . 	' 	 . 	:. 	 • 

the responsibility of the 1enin1,1t Is seen that due to mete-: 	•. 	• 	. fi31s1jke esh etc.,us e d by tue tenents for clearing utensjl5 • 	' 	• 	. 	•  

the u1Iy granUng gets checkEd up oftEn and cleats insanitary 
'coficfjtjng in end' around the quart.ers duc to over flo 
thes gdlly Chambers. 	 from  

The allottees are dirted to make Suitable arrangement or 
cleartincj :f the fully chambers dal y.As insanitary conditions Cannot 
b& per1it.d. to exist themajLenanc u. JUIOt Engineer has got the au- 
t.hority'tu'get this gully chambers cleaned at. the cqst of tenar)ts.' 
iti,.thCefore,necessar. that the ':eants engage a sweepe on mon, 
ly basj tar this purpose.it checki:g of gully chamber occurs too 

O . fte.cQmCljjflgthC Junior Engineer, to clean them at.t 	cost of.thë Ht.enents.'-the Oepartment would .be compelled to engage a Siecper:on mon-
.thly /aymentsafld a portion of the cost towards his wages would have 
to' be'.recovered from the salary bills of all the allottees, 

• 	13. ." The alloLtees atthed to offices/Oepartments,ater ;tht'CP 
shou].rj submit. certificates twice in a year and finally after va-Lion 

of Lhe quarter on LransfLr/retjremcnt through their respe- 
ctive Drawing and OI5burslng Officers stating thL the licence fee, 

for Lh period of occupation, has been r&overcd from their respccutJe,pay bills. 

	

......................................."I 	 . 	 . 
• 1, 	

'ThEQ1lqtte'ghou1d submL, o clearance from the Asset State 
.L.. t.

lectricjty Board regardiny fill and final payment of electricity 
consumption as and when vacates quarter on transfer/retirement. 

	

pto( i - 	rhJ whcn 	 Lu un trrt 	
/ Violation of any of th above terms and conditions would cender the allotments to be concclled and in addition Departmental action would b6taken against them 	 a  I 

 

Super intending Engineer, 

4ssam Central CIrCIC,C,P.W.O ' 	'• 	.. . ... 	 • . 	 Guwnhatj_81O2J. 	" .. 	. 	. 	. 	. 	 '. 	 . 	

. Copy forwrdd to - 

he xecutive'Engln6,GuwbhaLI Central Div 1 sion,CpWD,Gu,ahaLj_21. / 

The EALcutive Englneer(E1t),Guwoh3tj 
GuwQhOti 21 	 Elct.Olvision_1,Lp, 	' •' 	 ;:. 	

. 	 ' 	 . 	 . 	 ' 	 . 	 • 

The Asstt.Engjneer Guwahati 

hr i. .A4. a 	a 4ct, 	Wp*M*1.pZ1, 
5. The Asstt. 	

CPWD  • 	Guwcha.j21 . .' 	• 	0 	 . 	 . 

SUPERI  



is.  
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4J 	

It GOVjRThijNP Of 11DJA 	 ( CENTRkL PUBLIC Ith.tK DAtfl.N'2 h.. 
' 

JYated_j I 

IC E N'iO 

Sub:- All otment of. residential Gov ernment Quarter at Japrigog to 
Central Government Officials posted at Guwahati. 

Wich reference to applicaticiis received from C.P.W.D. staff 
allotment of residential accommodation at Guwahat.i, the Government 

• quarters mentioned below are heroby.allotted to the following staff 
subject to the following terms and conditions noted here under and 

• also that may issued subsequently by the Gort.of India from time 
to time. 

81. Name & Designation 	Office to Quarters No. Quarters vacated 
No. 	 which 	allotted 	by name & desigt- 

attached. Japrigcg/ 	ation and office. 
Bamunimajdam. to which attiched 

20 

	

-- . 
 

-------------------------- 
	 - - - -•• 

I • 8b.A..jg QlwThury, 	 Ty27145 	Yaoat.d by 

- -- -------------------------------------- 

The ab ove allotnjent is purely on temporary basis and is 
liable for cancellation at any time. 

Licence fee will be charged '.t—flat rate as decided by the 
• competent Authority in ten of the Ministry of Urinan Develop- 

ment office memo No,18011/13/69_.p 	III dt.28.6.91 and the 
liability thereof )4il1 commence from the actual date of 
physical occupation by the aflottee. Water charges, share of 

	

• 	occupation, taxes and common light etc. should be paid in 
• force from time to time. 

2.. No additions and/or alternations permanent or temporarr will bo 
Wade to the premises allotted to him without prior pennision 
Of couipetent authority. 

3. The.premisg should be kept in neat and tidy condition to the 
satisfaction of the Health Officer I1unicipal Corporation of 
Guwah•ti as required by the bye-laws thereof. None of the. .' 

occup.nt shall be permitted to eep cattle in the campus. None 
of t! allottees shall be per ;ted to beep any kind of shop 
withi.. the campus. 

4.(a) •h.ie surrendering accomnoaion, at least lO(ten) days 
loice of vacation must be riven to the Executive.Engineer, 
Guahatj. 

	

1k, A~ 	 C 

itd/2. 

A 
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- 2 - 

10 	'nt from the ôate of 
the te of occupation of th 
.hicver is earlier will b 

(b) IO 	)letting is allowed with"t prior approval of the Estate 
Off i - r and in that case th.. 4ottee will be respoisible for 

• 

	

	any - nt payable to Govt.. in rsp 	of quarter and for any 
aamg.. to any services provi&d by dout. Such subletting shall 

• 	•.  be i,tricted to the rnember of the C.P.i.D. 941y and in no 
• 	• oas.. subletting to an empioy. oi an outside. ornisation 

:shall be permitted. 

•5 .''. (A.YVhe premises including fixtures and fitting shall be handed 
over ry him to the Executive Eng&neer, Gauhat5. Central Divn.4 

C.. .D., Guwahati-21 in good crndition a time of vacation 
.by 	failing which the cost )f the damage will be recovered 
frq': 

 

(b) Th' 	cptanc or otherwise of the allotment, shall be jntimated 

in 'riting within 5(five) deys of issue of this allotment order 
to .t undersigned failing which the allotment order is liable 
to b cancelled. 

• 	(c) The liability of rt* shall e 	icfronrthe dt t occup 	rr -  - 
or th 8(eight) days from the dnte o receipt of the allotment 
whichcver is earlier. 	 - 

•Allott.3e is requestd to contact the ssistant Engineer, Gauhati 
-- 	- 	- 	- 	•'.- 	- 	- 	 I t 	 • 

7. 

C ntra 1 3Ub-UlVfl. L"?Jg  UWfl.tL.L 	 j_iiJ.Ii 

of the house. 	L v'-..--.t  

The actual date of occupation of the quarter may please be 
• reported to the Executive Engin:er, Gauhati Central Divn., 
C.P..D., Guwahati-21 and the • - 3tt. Engineer, Gauhati.Ceit. 
Sub.-Divn. 140411, C?;D, 3uwahti.-21 uncr intimation to 
•thi. office. 

The nliottee will have to d.pit .200/- per meter as security 
• of l::.ctric Metr'with the 	cc:thive Engineer, Gauhati Elect. 
Divri. iJo.I, C?•1D, (Xiwaheti-21 b,;-:ora the quarter is occupied 
which will he refuMed to him in full at the time of vedation 
of the quarter after producing the certificate to the ExeoUtiVe 
Engineer, Gauhati Elect. bivn, !lo.T, CPWD,Guwahati-21 regarding 
full and final pymet of electrical tharges 4onsumed from the 

• Assarn State Eletriaity Board. 

ecctpt -of -tbe notice or uptD 
remises by another officer, 

r covered from him. 

ft 	: 

11. 

For c'jctjon/disconnentiehi 	paying of electrlo.cGnSUrflPtLOfl 
charr 	the allottee will hay' 	contact the Assam, 3tat€ 
Elect:icity Board. 

• The - 	:y into and se of 	- r any purpose is strtcti 
or:n. Th entry into t' 'f is only permitted for Ui 

• matht :ince staff and they •r . - oruially k_pt undor lock and 
• 'key - the sstt. Enginser/J: Engineer-in-Charge of 

maiince of these auarters. Th oasc of breakage or damge 
to tH 	looks and fittings etc. thecOst will be recovered 
frc' 	upper floor allott2-:s. 	- 

Denipi, I of qtr1Yi'jc in and druni the iuu c rtrs and ahywh.re 
witht:' thc campus, thus givinc; rise to insanitary - conditiotis 
is stc-tly foridn. The :.u - ti Municipal Corporation 

• is 	rcuestod to make :rrimefltS for clearance of 
gar- • iaily from one Cntr1 !a*e near the carftpus and if  
thi 	nont is agreed to - •-:irh3ge bin is propOsed tO be 
contrted. 'iill. this irr.: 't comes into effect, the 
allc'tt S are directed t ds. off the g3rbage will away 
froi 	cmpus •rca. 

I 



b 

14 
I 

12, Tc :. 	 c iU1it chai'.: 	nd 	1c ;r1j;jpr :i 	s3u'±1y 
t•fOfl3.ibiJity 	( ti€ t:::'. 	- 	I .s 	tha (ft6 •;o rate- 

e te ' , for 'ijai 	Ltefl-i1s t. 	
•;!::, ._; •-:' 	rjlr: 	:9i: 	c'cci:.;.. tip o:r:' :.'i 	cro:; i1.'iitary 

:.on in ar 	arot.nc) tI: 	er.c c1u to c-r j'1)1.7 froni thc 	.,ily cnbers.. 	- 

The. 	.ottens arn. direct€. ;.- 	"re ritb1r ..i 	 for 	- CJearr,. 	..:f he 	u1l3r Chtrjoex 	.: 	Y. 	.13 in-ai4-e--- 3citons cnnt ;- .- ermitt1 to 3xist t': %i 	Jrc Got th 	:1crity to got thij 	chaibc: 	c1cn.'i t.. 	cost • 	of ;tefl-:..: 	lb is , tiioreCore 	sai7y 	a 
baGis for 	-rpose. 	t 	 •'. •:i;.LIy 

chamber ctrs tco oftor cornneli.. the 	 . 	can them • 	at the 	of the berint s th 	'J - ; iient 
el1agea Jeper on morthly/ayrni -   -md 	poi't:oa .•, 	O 1 rards.ir 	waen ro1i have p 'JO 	ovrr( 	r:i -  :-- 	H! 	1)1118 • Oi1L 1ti . Ol 1 Oti;r.rc.. 

The1 ' 2 ottees ntchd to 	 , 	H:L CPdD ehot'l 4ibmi 	rrt1I'icato L. - 	 in 	'Per 3c fi 2 L 	fter VaCatjor o_ 1'}"e qI.1aer on tn' 

	

-  '-- ', 'otai c i 	 -' respectivr 1J1'twir- nnd i) 4.s1n-rs 	•, C 	Ce 	J 	4.!- •a, 
licence fee, for the rniod of 	ct: itlon, C, from their re •tctve pay bill3. 

The 	1otee 1lCU1d subt' 	C 	 ;';. Eate i1ecr1oitBord rcCarinG fu1i 	2ini 	r; - '.; 	1cciciy Consumption a 	nd tthnn vacatn 3iu,er on  etc:.const')tion '-1 when vacant 
• 	1 

	

t :Vio1atj oi of a:y of the rn :c :rr:s 	 •. •: 

	

4 render the e1Ottcflts to be. cac: 1 nd :n 	 i't:vijjtal otjon,. - 	lc t - n 	 •• 	a 
u. 

• 	 -. 

/ 	• 	 ' 	j Pr " 	., 	 •:r.:: 
4 	,.--,•-..., 

	

, 	L La, ......... 
Copy fcrw:\ied 
1 . he :e:'ubjve 	 -ntrci 	Cl. 	Gli--i 
2.: The ie £n icer( 	cct ), C: . 	i. 	•' 	 . ( 	 - 	 - 

fleer, Gu:ahatj C-r: • $ub  

	

•4.
A.Daa Ohahury,), GBI, 	WD, Gh21. 

5 	The . --,-- 	
I 2:'jiicnr( J.  

I. 
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FAX MESSAGE 

ri M.B0Kodnani 
ilef Engineer (NEZ) 
P.W.D 0 , Shillong 

, 

Shri A.K.Surl, Superintending Engineer (Civil) 
Asam Central Circle, CPND, Guwahati-21 has illegally 
and arbitrarily, allotted Qrt e No 0 Type-.IV/45 in CPID Colony 
tbday on 16-08-96 to Shri A.K.Das Choudhury ASW(E)/GEDI/ 
CD/Guwahati-21, who is much junior to me in service & 
aso in basic ay depriving the undersigned1 the genuine 
C.a1mant0 

Your immediate irtervention in the matter for 
- 

	

	cncellatjon of the above order and for issue of revised 
¶lotment oder in my favour is prayed 0  

Yours faithfully 

(P. C. Jam) 
Executive Engineer (EL) HQ 
Guwahati. Cent.E]ect,Circle 
.C.P.W.D., Guwahati-21. 

to :- 

I 
	

The Chief Engineer (El) EZ,CPWD,Calcutta for 
information please. 

2 
	

The Superintending Engineer, Assam Cent.Circle, 
CPND,Guwahati for' information and necessary 
action please. 

The Superintending Engineer (E),Guwahati Central 
Circle,CPWD,Guwahati for informatione 

P. C. JAIN 
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AN- 	CENTRAL ADMINISTRATIVE 1RI 

	

w. 	
GI.NAHA1I BENCH. 	

1. 

Ued in CóuN 
	 In the matter of : 

¼)fl .2-J.. 	
O.A. No. 167/1996 

Shri Padam Chand Jair 
	 AppliCant 

Court lvi 
-Vs-- 

Union 	Of 	India 
	md 	Others 

In the matter of: 

'Nritten statement f 
	& on behalf of 

the Respondents No.1,2,3 & 

'MRITTEN STAIEMENT :- 

That with regard to the statements made. in the paragraph 

I, II, III and IV of the application, the answering 

Respondents have no comment on them. 

That with regard to the statements made in the paragraph 

V of the applicant, the answering respondents beg to 

state that the residential accommodation constructed by 

C.P.'N.D. 	for 	i t s staff 	
is meant for allotment 	to 

C.P.'N.D. staff. This accommoda t i on, is not General Pool 

ci 
accommodation for Central Govt. employees.. 

C C p.N 	
For allotment, basic guidelines of General Pool 

residential quarters as given in Supplementary Rules are 



being kept in foreground while deciding the allotment of 

quarters which are to the best 	interest of the 

department and applicants as a whole. 

Allotment rules for General Pool accommodatiqo are 

applied at other stations only after necessarY' 

modifications as also brought and in O.M. No.D-11031/44/ 

91-Regions dated 7.11.91. At Guwahati, the allotments 

are done as per guidelines given in Supplementary Rules. 

The guidelines as referred to in the Annexure-A by,) 

the applicant are not applicable in toto In the inteflt 

case. 	Even 	the 	subject 	mentionS 	
Ippi1cdLLoI1 	iiu 

allotment of General Pool Residences •....... 
	whereas 

residences being dealt in the instant case are 

Departmental quarters and not General Pool residences. 

Also copy of Office Memorandum annexured by the petition 

as Annexure - A is endorsed to Executive Engineer, 

Meghalaya Central Dl V 1 SOfl ,C.P.W.D.,Shli9h1g who is also 

Estate Officer for General Pool Quarters at Shillong for 

taking action for issuing similar O.M. with proper 

modification for circulation in all the eligible offices 

	

EngtfleC 	for General Pool accommodation at Shlllong.ThlS O.M.was 

	

psam (efltrB Cre 	
not meant for Guwahati slnce at present there are no 

Cuwaiatt-l' 	
General Pool accommodation at Guwahati. 

3. 	That with regard to statements made in the paragraph VI 

of the application, the answering respondents beg to 



It \\ J 

state that he is doing the work of the.Estate Officer 

for deciding allotment of departmental quarters to 

C.P.W.D. staff at Guwahati. Vlhile deciding the 

allotment, basic guidelines regarding allotment of 

Government residences given in Supplementary Rules are 

being generally followed which are to the best interest 

of the department and applicants as a whole. 

Accordingly, allotment of quarters to the particular 

employee not only depends upon basic pay as on the date 

of allotment but also his service seniority. In this 

connection, the defination as contained in S.R.B.-r2(h) .  

(I) which Interallo states that 'priority date' of an 

officer in relation to a type of residence to which he 

is eligible under the provisioflS of S.R. 317-B-e, means 

the earliest date from which he is continuously drawing 

emoluments relevent to a particular type......"' The 

applicant has since been drawing his basic pay of Rs. 

3600/- 	p.m. 	(or 	above) 	
only w.e.f. 	26.2.96, 	his 

'priority date' is to be considered only from the above 

date for deciding allotment of a Type - V quarter for 

which the applicant is eligible in terms of the S.R. 

317-B-5. 	It is denied that the applicant 
	is also 

ca 
CCç :rjntendlng Enginect 	entitled to Type - IV quarters, as explained in Pare- 4. 

Type below i.e. for 
Ass;mTefltrI Clrci 	The need for calling options for one  

Iio f. 
C. P.W. fl.. chtt4I 	Type - IV Or. would have arisen, if there were no 

applicants for these quarters and these quarters YWuld 

have been lying vacant on accOUfl of non - 8veilabilltY : 

of applicants. Since, no such situation had arisen, 



• 	 therefore, there was no need to call applications for 

one type below quarters i.e. type-TV In this case. 

Therefore, the applicant's contention that he is also 

entitled for type - IV Or. (i.e. one type below) is self 

motivated and is not acceptable. 

S.R. 317-B-2 and S.R. 317-5 are annexed hereto 

marked as Annexures - I and ii respectively. 

4. 	That with regard to statements made In the p
a ragraph VII 

of the application, it is denied that the applicant is 

entitled to Type-TV quarter. As per clarification of 

residence rgivefl in Para S.R. 317-8-E for Type-TV 

residence the emoluments of the officer should be less 

cC 	flq 
erintendtng Enginoc2 
,7R .  t'-ft thzrv 

Ae,m CcntrI CIreiti 
:3. d, NO fe, 	—It 

C. V. W. t.. (Zuwahatt-1I 

that Rs.3600/- p.m. but not less that\..Rs.2800/ 	p.m., 

Since the emoluments of the officer is Rs.3600/.m., 

therefore, he is entitled only for Type-V quarter. 1h 

contention of the applicant that he had applied for one 

type below quarter and is thus entitled for lype-IV 

quarter also, is not capable of holding. Since, this 

office has not asked for any applic8t ion for one type 

below quarters from the applicant which clearly shows 1.) 

that there was never any intention to allot one t ' type 

below quarters. Therefore, the application submitted by 

the applicant for one type below was of his own creation 

• and was not wanted. Moreover, the applicant is also not 

entitled to one type below accommodot Ion as a matter of 

right. 	In this regard, 	
the extract of S.R.317B7 



-- 

I 
(Annexur'e-III) is reproduced below :- 

U 
(iii) The Director of Estates, on request from the 

applicant for allotment of lower category residence, 

mi.ght allot to him a residence next' below the type for 

which the applicarct is eligible in S.R. 317-B-on the 

basis of his priority date for the same". 

From the above it Is evident that the allotment of 

the quarters of lower type is the discretionary power of 

Director of Estates (Estates Officer), which could not 

be exercised in the instant case in favour of applicant 

since it could have meant depriving the other genuine 

wait listed applicants of Type-IV quarters who were 

entitled to Type-IV as per their priority dates (service 

seniority) and/being basic salaries between Rs. 2800/-

to Rs. 3 599/- p.m. in accordance with S.R. 317-B-5 

Since the Respondent No.1 had never asked f o r 

applications 	for consideration 	regarding 	allotment of 

one 	type 	below category 	of 	residences 	from the 

officials/ 	staff working 	in 	the 	department 	at 	Guwaiti, 

Entnee therefore 	the 	applicant's 	application 	dated 	21.3.96 is 
; 

Aum Central CU'CIt. self 	- 	motivated and 	was 	irrelevent 	and 	uncalled for e  
Th 	hi 	fe. ' 

C-uhtt-2 Copy 	of 	S.R. 	317-B-7 and 	respondent's 	application for 

Type-V 	quarters are 	annexed 	as 	Annexures-IJI 	and IV 

respectively. The applicant is entitled to be considered 

for allotment of Type - V quarter for which he has 

31 
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applied (Enclosed : Annexure - IV). 

5. 	
That with regard to statements made in the 

paregarph VIII of the application, the answering 

respondents beg to state that since the applicant was 

not eligible for considering for a quarter next below 

his entitlement therefore, his request was not 

entertained as already detailed in Pare - 4 above. 

That with regard to the statements made In the 

paragraph IX of the application, the Respondent No.1 

would like to state that Shri A.K. Das Choudhury 

(Respondent No.4) was occupying accommodation in Field 

Staff Hostel alloted by the Department. He had also 

applied for regular Type - IV quarter (Annexure-V) and 

was one of the applicant for Type-IV. As per_ the 

seniority list of wait listed applicants off lype-IV 

quarters, the Respondent No. 4 was alloted the cTrter 

rightfully in accordance with the Rules and it has got 

no bearing what-so-ever on the applicant's interest. It 

is denied that the applicant was deprived of his any 

lawful rights in getting a quarter. His case will be 

considered while allot ing Type-V quarter whenever such 

quarter falls vacant. 

That with regard to the statements made in the 

paragarph X of the application, the Respondents beg to 

reitrate that the applicant was not eligible for 

6. 

crintendIng EOgInCCP 

ccr 	;E\i 
Auam (ntrat Circie, 

ciocu fo fo. 	ti-1, 
C. P.W. 0.. uwhatI-2I. 

7 . 
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	 allotment of quarter as already explained in Para-4 

• above. 

8. 	 That with regard to the statements made In the 

paragraph XJ of the application, the Respondents beg to 

state that the Respondent No.4 was alloted Type-IV 

quarter as already detailed in Para-6 above. The course 

of 	action 	of 	the Respondent 	No.1 was 	rightly 	taken in 

accordance 	with the 	provisions 	of S.R. 	317-B-5 	It Is 

denied 	that 	any discrimination 	was 	done 	against 

applicant in this regard. 

That with regard to the statements made in the 

paragraph 	XII 	of 	the 	applicatToi, the 	answering 

Respondents beg to state that the applicant is entitled 

	

to Type-V quarter only with his priority date as 26.2.96 	, 

as already mentioned in para - 3 above. His case of 

allotment of a lype - V quarter will be considered as 

and when any Type -V quarter is vacated, along with 

4",  other wait listed applicants for that particular type 

quarter i.e. Type - V only. Therefore, the service 

seniority of the applicant for allotment of Type-V 
Qc,intendng Enginoci 

quarter is not at all consider-able in terms of S.R. 
Aum Central Cireie, 

fo f, !$,317_8_2 as annexeA.. 	here as Annexure - I. 
C. P. W. 0., cuwahstl-I. 

That with regard to the statements made in the 

paragraph XIII of 	the application, 	the answering 

respondents beg to state that the applicant has been 



	

I 

	 - 8- 	

4_~ 
A 	 / 

drawing his pay of Rs.3600/- p.m. (or above) with effect 

from 26.2.96 only which is the "Seniority" of the 

applicant for the purpbse of allotment of Type-V quarter 

only, since he cannot be considered for allotment of 

lower category of cuarter depriving other welt listed 

applicant of Type-IV category. The action of the 

Respondent No.1 was rightly taken by issue of allotment 

in favour of Respondent No.4  

That with regard to the statements made In pare XIV 

of application, the applicant, had sent a FAX message. to 

CE (NEZ)'s Offi.ce which was received on 16.8.96 in the 

after noon, whereas he had filed an application in CAl 

before 20.8.96 which was heard on 20.8.96 and interim 

order was issued by Hon"ble CAT to maintain status Quo. 

17th and 18th August'96 being holidays, it will be 

observed that the Claimant. did not give any reasonable 

time for consideration by the Office of Chief Engineer 

- (NEZ) to whom he has represented. The applicant had 

therefore acted in utter haste and approached the 

Hon'ble CAT, Guwahati without exhausting the Official 
Engflcc 

Channels available to him. 
Assam ( e ntral Circic, 

	

h 	f 	-t -- ' 
-, 

 

P. w. 
 That with regard to the statements made in the 

paragraph . XV of the application, the answering 

respondents beg to state that the applicant is not at 

all eligible for allotment of this quarter (lype - IV) 

in terms of Rules and his application is malafide, 



devoid of merits and as such the application is liable 

to be dismissed with costs. 

V ER IF I CATION 

I, Shri A.K. Sun, Superintend'in 	Engineer,  concerned, 

being competent and authorised to file this written statement 

on behalf of the respondents Nos.2 9 3 & S also do hereby verify 

that the contents of the above reply are true and correct to my 

knowledge based on official records. Legal submissions made 

therein are true upon legal advice received and believed to be 

correct. Nothing is false therein. Verified at Guwahati on this 

day of Sept1996. 

F' 

DEPONENT 

j tcndlng Encc 	- 

Acrm ContriI CIrcIc. 

Do dl. No fo. 	TtI' 

ci p0 V. o.. 

I) 
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*Djvjsiou XXYI-B 
Ailotmeut of residences under the athuinistrathe control of the Director 

of Estates to olllcers employed in eligible offices who are reqtdrcd to reside 
, ouduty in Delhi with the Coverument of india or the Delhi Administration. 

fShort title and application 
S.R. 317-114. (1) The rules in this Division may be called the Allot-

ment of Government Residences (General Pool in Delhi) Rules, 1963. 

(2) They shall come into force on the 15th day of May, 1963. 

Definitions 	
0 

S.R. 317-1-2.In these rules, unless the context otherwise requires- 

(a) "Allotment" means the grant ofa licence to occupy a residence 
in accordance with the provisions of these rules; 

• 	(b) "Allotment year" means the year beginning on 1st January or 
such other period as may be notified by the President; 

• 	'(c) "Delhi" means the areas within the limits of the Union Tern- 
toiy of Delhi which the Government may declare as conferring 

• 	. 	e1iibi1ity for the allotment of general pool accommodation; 

(d) "Lirector of E.catcs" means the Director of Estates to the 
Government of India and includes an Additional, Deputy and 
Adsistant Director of Estates; 

The rules in this Division apply to Bombay, Calcutta, Chandigarh, Faridabad, 
Madras, Nagpuij and Sinfla Pool Accommodation also with minor changes. In respect 
of Chandigarh and flangalore, the Director of Estates may,  by general or special order 
in writing, deleghte any power exercisable by hitin under these rules, to the Smiprintend-
iog/Excutive/Asistant Executive/Assistant Engineer, Central Public Works Depart-
ment. . 

t (IL, Director of Estates, Notification No. F. 12033 (I)169.Pol. (II), dated the 
26th April, 1969 and No. 12033 (9)/  73-101. 11, dated the 29th August, 1974.  1 

1. Modlfled We No. 1203.3 (4)/67-Pol. II, dated 11-2-1970. 

- 
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84 	
GOEuMy RESIDENCES 	 ES.R. 311-B 

(e)"Eligible office" 
means a Central Govcrfltlje,it Office thc 

staff of)vllicll has been declared by the Central Goverlinlent as 
eligible for acconlno(lntjO,, under these rules; 

][ (f "Ena/zi,,,e,,ts" menus  
(a) (i).J 	 the cniolu 	

sqs defined in P.R. 9 (21) 

EXPLANATION 
—In the Case of an Ofliccr who is under SuspcJisioj1 the elfloluimcui(s draw,i by hint 

on the first day of the ahlo(nIe,it year in 
which he is placed under suspensiout or, if he is placed under Suspensioji 
on the first day of the alLotment year, the emolunteuits drawn by him imme-
diately before that date shall be takeui as elnolulnents 

(g) "Family" 
means the wife or husband, as the case may be, and 

children step children, legally adopted children, parents, 
I 	

brothers or Sisters as ordinarily reside With and are dependent •i' 	
on the officer; 'i•'1 

• 	(li) "Goi'er,,,ne,,," 
means the Central Government 

UnleSS the context Otherwise requires; 
i( 	 i.j,.f, dae" 

of an officer in relati to whj on  lo a type of residejice 
mea 

• 	 J 	
he is eligible Under the provisions of S.R. 317-13-5; • 	 1 	

ns the earliest date front which  dra 	 he has been COflti1UOUsly wing emoluments relevatit to a particular type(or a higher type in a post under the Central Gdverniiient or Sthte Govern 
nient or on foreign service, except. for periods of leave in res-pect of Iype V  (A) 

to TypeVhf accomitlodat ion single and 
double rooni hostel accommodatioji and the date from which 

, he has been continuously.in SCrYice under 
I he Cejitral Govcrii cnt or State Govcrn,icnt including (he period of foreign 

service in respect of Type Ito Type IV accommodation and 
accon)nodat ion in Working Girls' Hostel: 

rrovjded that Where the priority date of two or more officers is the 
same, Seniority anuotig them shall be determined by (lie emoluments the 
officer in receipt of higher enioluuiicn(s taking precedence over the officer 
in receipt of lower emoluments; where the enuolumeuits are equal, by the 
length of seice; and where boh the emoluweuits and length of service 
are equal, on the basis of the scale 

a post having high o in 	 f pay of the officer, the officer working 
er scale of pay taking precedejice o receipt of lower scale of pay. J 
	 ver the officer in  

U) "Lice,,ce fee" rneans the 
sum of money payable monthly In 

accordautce whit the provision5 of the Fundanie,itai Rules in 
respect of a residence allotted under these rules; 

(k) "I?esjde,,ce" mea 'S 
any residence for the time being tinder the 

administrative control of (lie Director of Estates• 
bs(ittntt(deGllU• 

of Eslates, No(jflcan011 No. 12033 (1)/86-
Pal. 11, dated 12.10-1987 

I 	 - 



	

c 	 i 
GO  

elso OfnMO  
letting- 

be 

atio llS 
Close, 

Q6): 

fi) 	
e1tg 	

Ot teVrntStt 	0st in alL 

c\uko 	
0c 	 T i 

th 
 

• 

"TyPe 	 t  
\ 	

(6) 	e lSe 

:-' 

NN 

• 	 \ 	
-;• 

A$T ( 
• 	

\.-.• 	 0 •f 	 • 

th h 6' • 



111  * 3 

gqq 

Assam ( enraI Cirepo, 

r1. t;i 	1' 
- P. w M, r-thtI. 

Iff 
JP- 4  

88 	

GOVERNMIr RtSn)I.10ES 

	
ts.R. :i1-i 

Classiatb0n of Residences 
317-B-S. Save as othct\Vise provided by these ruleS, an officer 

 

the type shoWil in the table 
S.R. 

will be eligible for 
allotfl1C1t of a residence of 

bel oW- g101 / J IyC IIO!U??1C 

be specified by the Genii"1 
on such dare as nay,  

Govei'fl" 	for 	the puipoSe 	of the allolnleflh 

Typ of residen 

1 1 500 but  not less than Rs. 	
950 

11 
Less than Rs. 
Less than Rs. 2,800 but not less than Rs. 1,500 

2,800 
ill Less than Rs. 3,600 but not less than Ks. 

less than Ks. 3,600  
1V 
V (A) 

Less than Ks. 4,500 but not 
Less than Ks. 5,900 but not less than Ks. 4,500 

5,900  
V (B) Less than Ks. 6,700 but not less than Ks. 
VI (A) Ks. 6,700 and above 

pro
vided that where Type V and Type VI acconuflodatbohl has not 

been claS!ifled as Type V (A) and Type V (B) and Type VI (A) and Type 
VI (B), all the officers eligible for T)pe V will be grouped together and 
those eligible for Type 'Vi also grouped togetl1e 

provided further that vhcrC 
acco iflmo tti0fl highel than Type Vi (B) 

is 	
able, eligibility of allotmCIlt will be as 

foiloWS 

Type VII 	•.. 	
•.. 	

Lcs than Ks. 8,000 p.m. but not less than 

Rs. 7,300 p.m. 

Viii 	•.. 	
•.. 	

Rs. 8,000 p.m. and above. 

Type  

2. Hostel 
CalegOlY of officer or ins monthl)' einOIU 

,neuts as on such dae as may !,e spec jfied 
by the Cen!rat Gove,fl112C1U for 

( Ile  ppOSC 

	

of 	 concerned  

Ks 	

— 

Single toO without kitchen 	
. 2,000 

rn 
Single room with kitchen ... 	

••• 	Ks. 2,000 

... 	

Ks. 2,800 

Double room  
el.—M' lady officers without limit of1emoiu 

3. Working Girls Most 

 

ments will be eligible. 

Type of hostel 
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.. 317-n J 	 GVEIU'IMINT 1USIDflNCUS 	 389 A  Irplicaflons  for Allotment 

.1 	S.R. 317-11-6. (1) Every 	Government 	Oflicer 	in 	occupaion 
Government accommodation shall submit his application, in such form 
and manner and by such (late, as may  be specified by the Uiscctor of 

/ Estates in (his behalf. 

/ 	(2) In the case of officers not in occupation of Government acconi- I modaijon, the Director of Fstates shill invite applicntious in such horm 
and maimer and before such date as may be specified by him. r .............. : 1 .' i: l. 	. 

(3) An officer joining duty in Dcliii on first appointment or on 
transfer. may submit his application to the Director of Estates within a •montIi of his joining duty. 

?"(4) ,Applications received under sub-rule (3) on or before the 20th 
day of a calendar month shall alone be considered for allotment in the 
succ7edLjiniontJi 

,•• 

I;eljAflo(nicut of Residences and.Offers 	 . 
S.R317-B-7. (I). Save as othcrwje 	in provided 	these rules, a resid- ence, falling vacant 	UcMJo(tcd by the Director of Estates preferably 

to an applicant desiring a-charge of accommodation in that type 1  under the provisions of S.R. 317-13-15 and if  not required for that purpose, to aodation i applicant without accomm 	 n 
in that type haying the earliest priority date for Ihtt.type of residence subject to the following cojiditibns:- 

(1) The Director of Estates shall not allot a residence of a type 
higher thaii that to what the applicant is eligible under S.R. 317-B-S. 

The Director of Estates shall not compel any applicant to 
accept a residence of a lower type than that to what he is 
eligible under S.R. 317-13-5. 

The Director of Estates, on request from an applicant for 
allotment of a lower category resideitce, might allot to him a 
residence next 	c'lthe typt for which thipphicant is eligible under S.R. 317-13-5 on the basis of his priority date for the same. 

(2 	The Director of Estates may cancel the existing allotment of an 
officer and allot to him all alternative rcsidencr' of the same type or in 
emergent circumstances an alternative residence of the type next below 
the type of residence in occupation of the officer if the residence in occu-
p;ttion of the officer is required to be vacated. 

(3) A vacant residence may, in addition to allotment to an officer under sub-rule (1) above, be ofTered simultaneously to other eligible 
officers in order oltheir ptiority dates. 

/ 

/ 
R W41ZI 
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Assrn I entr3l Circ,, 
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c 	W fl., (IJWhatl_. 	 /1) 
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- 

to 	/ 	•1 

L 

T/, 
Tho Ju. or:L.nton(Iing Engineer, 

fl 	.'OILL itiL (,irulo , 
•'.., BAMUNIMAIDJ1.N, 
11-781 121. 

Sub :-ApplicaYC
1
n f cr allotment af Quarter' 	- 

Type- 	 1o. 	- at  

Sir, 	 ' 

I am to request you to kindly allot me one 'Govt quarber 
•.Hosl Accommodation as per entilemeht on the basis of my 
foilo.ring.particulars:- 	 ' 

1. Ua.e of Govt. Sorvnt  

	

çcc.-e. 	 + 

c .), 	
•31 	

' 	

.5 

\ 	\S_ 

.. 	1\ 

2.;• a- 

21. Designation 

a)Emoluments as on 1 .1.96 
(Basic Pay) 

b)Date from which. above omc,lum- 
ents are drawn or being drawn 
c:ntinuously(applioablc in 
C .. so of appi IC at ± on f or T - V 
quarters only) 

Date of entry ±nGovt.ervic.- 

Date of joining in the present 
station. 

Date f place of post ing as 
per order of Posting 

Is the application f' chance? 
If s o give the details af acco- 
n-mr'±1 in whi rh irr'Ii are OcO U-.- 

Q.  Cy 
(1\ ) 

pying flOw. 

8. 	Is the application for Ear- 	:- 
marked Qrt.If so please 
give your full justificaticn  

of eligibility. 

96 	Any other important inf.ormat ion- 
. 	 -. 

19 . 	It may also be stated that the  

Govt .3ervant does not posses a . o\he 

. UsOaiSy 
l  (u\cL 	o 

eto 

posting 	in the adjoining \ 	'L 
municipal area. _\ 

Jortified that abore pa; 1ic 
and f&nd correct. °  

Date: 
• 	 aq 

NOTE 	 tj Ni l. 	•. 

-- 	C P. ' n - 

signatur 	
E-  applican 

with name of office (- CC - C ?'& 
ulars havo 	en verified 	LhC\ 1  

T7 

Name 
Of f i C 

YnMe Rf;;; ~(P_) 
amp. 	 I, 



kj 1  

	

Toj 	
. 	 Date:,27/3 /6 

	

T 1!o 	i 70 ri, nt oii di. ng Jfl4r I no or, 	 / 	- I.Iui 	'"itli i.,i I 	liIi•ii Ii, 
U .p •,j ,jj , 1/1UjIJjvIj .IJJAN, 

• 	LEJ 	1-7 (3L2LL!.. 	•. 

• 	A-YZ 	Ct(cLLL9 	. 

lea 	n f 	al1tment GLf Q ivae 

	

Sirs. 	

. 	 o- ~2' 	 • 

I am to request you to knd1y allot me one Govt Quae r/ •.Eoste Accommodation as per entilewelit on the basis of my f011owing partjculare' 
I 

 

Name of Govt.rnt 	 _ AKJA C/IO1iiu1y 	'I 

	

1 2. Designatjot 	 co . 3. a)3ujo1uments as on 1.1 .96 
 (Basic Pay) 	 J) 2 91f 	. 	 •. 

b )Di; e fr om whi. c h ab ove cm 01 ui - 
are draiqn or being dr.wn 

C ntinuou33T(app1i .%ablo in •  

case of application ,  for T- 	 - 

arters only) 

D..je Of entry in Govt.Servjc: 	I 	
'•".; .De of joining in the prejnt 	. 	 . 	 • 

station. 	 .. 	 . 	

: 	 •9 	.• 

Date f place of posting as 
• 	 1t9s- (' per order of Potjn 	 ) - C 1 7J 	!J 	

' 

In Ithe applicat;jr, f,or Chaie? 
If so give the details.of accc- 	

••-', sj you are'c 	- 	
. 	

..c 
dofli 

	

8 
. Is the application for Ear- 	:.-. 
mui'hecl Qrt;.If o please 	

JI1c give your full justificat- je 
 of eligibility. 	 . 	 • 	 .• 

90. •Any other important information:- 
1 e, 

 

It may also be stated that the 
GoV.Seazit does not posses a 
house of his own or in the name 
of his family in the station of 
post; ing Or in the adjoining • . . 

municjpal area. 	
') f • 	 1/ Signat ure of applicjnt a27. l 

7
6ng 

	

- 	 wi 1  name of off ice - Jo:t'fLCjod that Aalove p !:iar. have been verified and f:nd correc&/

JTJV Date 	
•. 	 of Head of 

stamp. 
c.P.%VD GUWLLA112 %. 	i. 	• 

• 	 i-li 	 . 	

• 

. w . 	 C uwAnat 
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.4N THE CTRAL ADL'U13TRATIVE TJ31NAL 
\ 	.... 
\ 	 GUWAHATJ. 

4. 167/1996 

Sri 2adam Chand gain 

Vs 

Union of india anu Ore. 

n the matter of - 

Rejo.Lnaer to the Wrntten 

Statements f.1ect by the 

Res,oriaent No. 1 

The ak,.r"cant above nagèa, 

kioet Ree,eotfuJ.1y Sheweth - 

1. 	That the ai.cant rece..vect a co z y of the 

ir.Ltten Stateutenta arlu unuerstocxl the contents 

thereof . The Stateerfts wh. L cft are not s.eo4.Lca11y. 

aattea are cieeea to have been aenj.ea by t 

ae .1 onent. The statements wheh are not suorteii by 

atera1 on recoe shall also be consiaereA to have 

been aenLea by the ae 41onent. 

Contea.. ..2 

S. 	 Or 
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2. 	That the aL1.cant begs to state that hs 

basic ,ay as on 1.1.96 was Rao 3600 . Jccorto 

the vrovisions of SR-317-B-7-(1) he was ent.j.tlea for 

Ty1e V quarter, if Tye V quarters coula not be allotea 

Ck 
than the a].icant woula have,refererioe to have the 

Ty e 'IV quarter. J!ve n ifTyeIVwasaisonotava.d-

ib le the n the ajj cant wo u Li be e riti t lea fo r tio ste 1 

/ 
accooaation . So, far accoodat.on of Type V anu 

oste1 are concerned a11otent would be juacie on the 

0 	 - 

bas.Ls of the basic Sai.ryso far ailotuient of Type 

V is cancer neu, It woui.0 be basea uon the to tal 

length of serv.i. 	inite De .L,artuient. a..e 4.t woula 

deeM uon the aate of entry .n the servce . it 

does not uepent upon the Sweet will of the allotirig 

authority . The ..o -wer of a..scret.on .iS riot an arbiiry 

power. While exerc4.singthis power, the allotinr, 

autho±ity should consiaer the date of entry of serviice 

of each ciaments. The Senior most person shall be 

entitled tto have the Type iV quarter • in the instant 

(7" 
case, applicant is the senior most employee who joined 

in O±WD on 20.9.62 • So his claim will prevail upon 

\ hers 	are junior to him • 	The Respondents No. 1 

is influenced by extraneousconsideration- not material 

Co nted... • 3 

_i. 
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for the instant case. He is under an erroneous 

impression that only persons drawing Salary renging 

from800 to 3599 would be entitled for the Type—IV 

quarter. This is an error apparant on the face of the 

record. Had he not been influenced by this 

extraneous consideration, he would not have committed 

this rnistakeEven at Guwahati also the department 

on earlier occasion alloted type—IV quarter to a 

person entitled for type—V quarter. One Shri 

P.D.Agniiiotri, the then Executive Engineer(Elect.) 

GED—I having his basic Salary of Rs. 

was alloted with a type—IV quarter though he was 

entitled for type—V quarter. 

SR 317-8-2(i) specifically states that 

allotment of Type—I to Type—IV , would depend upon 

the "date from which he has been continuously in 

service under the Central Government", So, it is 

obvious that the applicant has a prefernial right 

to have a Type IV qnarter or any other Hotel 

accommodation. The applicaht Can eaily he alloted 

with the Type IV quarter in question. The allote, 

Mr. A.K,Daschoudhury Respondent No.4 himself refused 

to accept the. Type—IV quarter alloted to hith vide 

his letter dated 20-8-96 . A copy of the said 

application is also annexed hereto and marked as 

Annexure— F. In midst of this circumstances, why 

this Type IV quarter in questiona4 can not be 

(f 
 afloted to the petitioner is best known to the 

Respondent No.1 	The applicant humbly begs to 

submit that the action of the Respondent No. 1 in 

refusing the allotment of quarter! Hostel accommodation 

Contd ... P/4. 
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to the applicant is absolutely baseless. It is also 

capricious, arbitrary and not at all tenable in the 

eye of law. The applicant applied for allotment of 

quarter vide his application dt.21-3-96 & 17-6-96, 

By these applications he specifically requested the 

concerned authority to allot him a Type—IV quarter/ 

or any Hostel accommodation, This application was in 

accordance with the provisions of SB-317*B-7(i)(iii), 

There was no irregularity or illegality in the 

application filed by the applicant. The Respondent 

never refuted the claim of the petitioner on his 

applications of dt 21-3-96 & 17-6-96 that he is not 

entitled for one type below i,e Type—IV Quarter, 

AtiOfl of the Respondent NokI is absolutely illegal 

and the applicant humbly begs to submit that it is 06 

, 	fit case where this Honorable Tribunal may be pleased 

to direct the Respondent to allot the quarter No,IV/45 

to the applicant or any further order or orders as 

this Hon'ble Court may deem fit and proper. 



U 
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VERI FICATIN 

I, Sri Padam charid Jain Son of Late Sri 

Mehar Char)d Jam, 54xyoxrx aged about 54 years 

resident of Panbazar ,Guwahati-1 Dist:Kamrup,Assarn 

do hereby affirm to state that s€atements made 

in Paragraphs an V\k 	in the rejoinder are 
true to my knowledge and I signed in this 

Verification on \Sthis day of October 1  1996 at 

Guwahati. 

Deponent 



4.  

To 
The Supe rintending Engineer 
mean Central Circle 

• 	O.P.W.D. Quwehati - 21. 

(Through Proper Channel ) 

Sub sillotment of Residential Govt. @arteri Jo. Type-. IV... 45 at Japarigog 

to Shri. £.K. Dan Chowdhury A9W(E). 

Ref: Your O.M. No. 12(3)/AOC/G8/1684 datid 16.8.96 

0•••. 

Sir 

I thank you for alloting me the Govt. Qtrn. Jo. Type-.  IT/43 vide your 

above mentioned order in reference to my &pplioatiofl dated 27.3096 when I did 

not have any GoVt. Reed]. accommodation under my possession. Since now 

P011 / I (a..) in under my poesemsiai w.s.f. 15.496 vide your 0,11. No. 1 2 WX 
&ao/08/617 dated 15,3,96, I Shri. AJ. Dii Choicdhury ASW(E) inform you that 

I don't like to accept the allotment of Govt. Qrte No. Type— IV/45 . as allOted 

vide your above 0.11. But I have applied for a ohange,TflR.- I (G.J'.) to TPSR-.6 

(2nd floor) an vacated by Shri. 3.X. Bane rjee ABW(Q) on 31.7996vide my appli-

oation datad 31.7.96 forwarded to you by the Executive Engineer (3) Guwahati 

Elect. Divn. No.1, CPWD Quwahati No. I(1)/GEDI/2828 dated 1.5.96 and also vide 

my application for change in the upper floor of TISR dated 270096, The request 

for ,  a change in the upper floor.wae also made in my acceptance, litter for Qtr 

No. TPSH-1(G.P.) vide letter dated 2793.96 copy of which was endorsed to all 

oonoerned please. 

I therefore , pray to you to canoell the allotment order No. 12(3)/ACC/ 

GS/1684 dated 16.8.96 for Type IV/45 at Japarigog and allot me (change allot-. 

mint ) TE8 akatik Rostel No. 6 0aoated by Shri. O.K. Bane rjes ASW(C) and 

oblige. 

Thanking you. 

Dateds Quwahati 
the 20th August 2 969 A 

V 

Tours fmithfully, 

(A.K. Des howdhury) 
*.sw(z), GEDI, O.P.W.D., 
Bamunimaidan,OuwnhaU-.21. 

Copy to S 
1. 	The Superintending Engineer(EL) Guwahati Central Elect. Circle 

C.P.W.D. Guwahati - 21 for information please. 

( A.K. DM CROWDEURt1 

Jed), 
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L±4  THE CETR!'L AD11TiiITRATIVE 	 Ti 	PH 
1LL'AHTI 

-S. 

Ct 	 T$bUnhI 

a  

In the matter of' :- 
OV99S 	 '  

/ 	 O.A. No.16
1
7 of 19")6. 

flhri P.C. Jain 	Ipplicnt 

—VersuS- 
- Union of India 	... 

In the matter of 

jlddl. written statement for and on behalf of The 

Respondent PJos.1,2,3 9  & 5. 

The Respondents beg to stat,e as follows :- 

0' 	 1) 	'That the applicant is not eligible for Type—ri 

quarter as already mentioned in paragr'aph-2,7 and 4 ex the 

HcRnAhIR TRibrxnai, written staterents submitted before th 

Hon'ble Tribunal 

hri P.D. .gnihotri, Executive Engineer (Elrict.) 

Guwahati Central (E) Division No.1, CPU!; Guwniti woc 	lotted 

a quarter, which, being ear'ired for Executi,e Engr.  

GuuahatiCentral(E) Division o.I, and is reserved Icr oFent-

lal flaintenance sta'ff. Dasic salary as montioned by the 

applicant is not a criteria for quarter earrorkoci for erontial 

) 	staff for flaintenance. 	This' quarter being onrier'zod is 

only being allotted to Exocutive Enginoer ("Electrial) uwnhati 

\ 	} f' 	 Central Elect. DivisionNo,I, CPJJD ; 'Cuwnhati, after ti3' 
quarter 	vacated by Shri P.D. ng'niho—tri, Excutive Enrjinoer 

(Elect.), on transfer, it was allotted to his succersor since 

it was a earmarked quart9', As such there was no irregulr5ty. 
in allotment of this quarter. I copy of the office imorancum 
datod 12-10-90 is annexed hereto and marked as nnexuro—!i. 

2) 	That the applicanj is not aligible for TypeP/ u'.r:er 

as already brought out above. Is such there fs no r'.r,ston of 
p.±'eferntial right as claimoc by him. 

z) 	That the pplicrit 5.c only cnnsrernd for n1 ntint c 
made by hi for which he j eli1. 

4ssam Central Cfcfr,  

CF WI). Gauh0781'  

-. 
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4). 	That TypeIv quarter was allotted to hr 	flag 
Choudhury, Issistant Surveyor of Works (Eiectrical) j1do this 

office allotment order I'!oi2(3)/CC/G/iG86, dated 16-8-96, 
Since he was also a applicant for the same and was eligible 
for allotment. Shri P.C. Jam, Executive Engineer (Elect.) 
(H,Q,)/Guwahati Central Electrical Circle, CPWD ; Guwahati had 
filed an app1iation in the Hon 'ble tentral ldminiQtrptive 

Tribunal, •Guwahati. The Hon'ble Central d;in1stratjva 

Tribuni, Guwahati on hearing on 20-8-96 had directed the 

Respondents to maintain tatns-quo pending disposal of his 

appi.ibation. hri A.K. Des Choudhury, AsSictant Surveyor of 

Works (Elect.) had refused to accept the allotme,t of the 

•Type-iV. quarter allotted to him by his letter Jo.fJil, dted 
2O-8-96 	The Hon 'ble Central Administrjj Tr'ibuna1,juhti 
had directed the Respondents to maintain 7tatus quo In th 
hearing on 2.0-8-96 which was maintained. 

'That the contentions of the pplican€ that he is 

entitled for Type-iI quarter has already beer denied in our 
written stateient. 

6) 	That since the applicant Shri P.C. Jam, xecuive 
• 	 Engineer(Elec . .) (H.Q.) Guwahi Central Ecr1 Circle 

C.P.W.D, Guuhati N was eligible for Type IF, quarter, thrfore 
he was never informed that he can be considered for Type-I'j Qr. 

I, hri A.K. Sun, Zuperinter1cling Engineer concrnad, 

being competent and authorithd to file this written statement 

on beha1f of the Respondents ros, 1,2,3, & 5 also do hereby 

verify that the contents of the abov reply are true and correct 
to my knowledge based on official, rcords 

I sign this Jerification on this the 2Eth rbven'bcr,/9 
at Guwahati. 

DEPONENT 
8vperineendIng Engtne.r 

-o Go- 	 Assam Cetroi Circle, 
JPWD S  Gauhath7810*1 
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL 

	

• 	OEC9S 	
S. 	

GUWAHATI 	- 

S.  
Don& 	

0A167/1996 

tZr3 J;3k - 

----- ri 	Sri Padam Chand Jam - Applicant .  

VS 
 

Union of India and others - Respondents 

S 	 In the matter of 

S 	 j 

Additional Rejoinder to the 

Additional Written Statement 

Filed by the Respondent No 1 

/ 

The applicant above named 

Most Respectfully sheweth 

1. 	That the applicant received a copy of the 

additional written statement on 26-11-96 and 

S 	understood. the contents thereof. The Statements 
- S 

 - 	which are not specifically admitted are deemed 

to have been denied by the deponent. The 

S  statements which are not supported by material 

on records shall also be Considered to have 

been denied by the deponent. 

5- 	

5. 

- Contd. P/2 

It 
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- 	 2 	That 	the 	applicant 	begs 	to 	state 	that 	it 	has 	been stated 

by 	the 	Respondent 	vide 	Para 	6 	of 	the 	Addl.written statement 

Filed 	on 	26.11.96 	that 	the 	applicant 	is 	entitled for 	Type- 

V quarter but the fact of the case is that there is no Type-V 

quarter 	available 	for 	allotment 	to 	the 	applicant 	at Guwahati. 

There 	are 	only 	three' 	no 	Type-V 	quarters 	and 	at 	present 

there 	are 	three 	Post 	of 	Superintending 	Engineers 	at 	Guwahati 

who 	are 	of 	higher 	scale 	than 	the 	applicant 	and under 	the 

circumstances 	even 	on 	vacation 	of 	any 	T-V 	quarter in 	future 

the 	same 	can 	not 	be 	made 	be 	available 	him 	as he 	will 

always 	be 	Junior 	in 	pay 	scale. 	The 	Respondent has 	thus 

kept, 	in 	dark 	intentionally 	a 	iIon'ble 	Tribunal about 	the 

fact 	that 	there 	is 	no 	Type-V 	quarter 	available 	for 	allotment 

to the applicant. 

hi 

t. 

~le 

That the applicant is also entitled for Type-IV quarter on 

the basis of his seniority and pay scale as contemplated 

under SR-317-B-7(i)(iii).Why this aspect of the case is -being 

deliberately avoided is best known to the Respondent. 

That the Respondent is absolutely silent on allotment of Hostel 

accommOdation to Officers as per SR-317-B-5. The applicant 

has brought out to the notice of Hontble Tribunal vide para 2 

of his rejoinder filed on 17.10.96 that he is also entitled 

for Hostel accommodation as per SR. But the fact of the case 

is that the application for allotment of the Hostel accommodation 

from Executive Engineers are not entertained by the Respondent 

for the reasons best known to him and thus the right of 

allotment of Hostel Accommodation to the Executive Engineers 

is denied. 

¼, 

Contd.P/2 

, 

I 
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That it has been stated by the Respondent vide para 2 

on page-2 of his written statement filed on 27.9.96 

that "At Guwahati the allotments are done as per guide-

lines 	given in supplementary Rules". But the fact 

of the case is that they are not being followed in 

right direction. There is no Type-V quarter available 

for the applicant. at Guwahati. The applicant is also 

entitled for Type-IV quarter, but he is being deprived 

of his right to have Type-IV quarter and allotment 

of Hostel Accommodation is also denied to the applicant. 

Under these circumstances, the category of Officers 

like the applicant will never get a quarter during 

their life time 	at Guwahati. .On the cohtrary the 

quarters have been earmarked for different category 

of Officers such as Superintending -Engineers & Exedjitive 
tt. 

Engineers though it is not provided in the Supplementary 

Rules which proves that different rules are followed 

for some and different for others. 

3 

That the, applicant humbly begs to submit that it is 

a fit case where this.. Hon'ble Tribunal may be pleased 

to direct the Respondent to allot the Quarter No.T -

IV/45 to the applicant which was alloted to Shri Das 

Choudhury, Respondent No.4 and who has refused to 

accept its allotment and is lying vacant or any further 

order or orders as this Hon'ble Tribunal may deem 

fit and proper. 

Contd.P/4 



VERIFICATION 	/ 

I, 	Sri 	Padam 	Chand 	Jain Son 	of 	Late 	Sri 	Mehar 

Chand Jain aged abouat 54 years resident of Panbazar.  

Guwahati-1 	fist 	: 	Kamrup, Assam 	do 	hereby 	affirm 

to 	state 	that 	statements made 	in 	Paragrapahs 	1 

• 	 to 	6 	on 	P-i 	to 	3 	of 	the additional 	rejoinder 	are 

true to my knowledge and I signed in this Verification 

on 	this dy of December 1996 at Guwahati. 

• 	 •. 	

•, 

Deponent 

I 

I 


